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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831042955 A 

(19) INDIA  

(22) Date of filing of Application :15/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : REKEYING A SECURITY ASSOCIATION SA 
 

  

(51) International classification  

:H04L0029060000, 

H04L0009080000, 

H04W0074000000, 

G06F0017500000, 

H04L0009060000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNO LOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian, Longgang District Shenzhen Guangdong China 518129 

China 

(72)Name of Inventor : 

   1)KAMPATI, Sandeep 

   2)MEDURI, Bharath Soma Satya 

   3)POTHULA, Dharmanandana Reddy 

   4)SHENG, De 
 

(57) Abstract : 

In the IKE or IPSec SA rekeying, whether the rekey exchange includes the cryptographic suite in the payload depends on whether the 

cryptographic suite used in the old SA is changed on both ends, e.g., the initiator and the responder. If the cryptographic suite is not 

changed, then the rekey exchange does not include the cryptographic suite. Additionally, in the IPSec SA rekey, if the flowing 

information is not changed in either end, the rekey exchange further does not include the Traffic Selector (TS). As such, the size of the 

payload is decreased, which saves bandwidth, more processing time and power in the course of the IKE SA or the IPSec SA rekey. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831042965 A 

(19) INDIA  

(22) Date of filing of Application :15/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : REKEYING A SECURITY ASSOCIATION SA 
 

  

(51) International classification  

:H04L0029060000, 

H04L0009080000, 

H04W0074000000, 

G06F0017500000, 

H04L0009060000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian, Longgang District Shenzhen Guangdong China 518129 

China 

(72)Name of Inventor : 

   1)KAMPATI, Sandeep 

   2)SHENG, De 

   3)POTHULA, Dharmanandana Reddy 

   4)MEDURI, Bharath Soma Satya 
 

(57) Abstract : 

In the IKE or IPSec SA rekeying, whether the rekey exchange includes the cryptographic suite in the payload depends on whether the 

cryptographic suite used in the old SA is changed on both ends, e.g., the initiator and the responder. If the cryptographic suite is not 

changed, then the rekey exchange does not include the cryptographic suite. Additionally, in the IPSec SA rekey, if the flowing 

information is not changed in either end, the rekey exchange further does not include the Traffic Selector (TS). As such, the size of the 

payload is decreased, which saves bandwidth, more processing time and power in the course of the IKE SA or the IPSec SA rekey. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043234 A 

(19) INDIA  

(22) Date of filing of Application :16/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : PIG RESTRAINING TOOL 
 

  

(51) International classification  

:B62B0005000000, 

B60B0033000000, 

B62B0003020000, 

B28B0007000000, 

B25B0027000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ICAR-NATIONAL RESEARCH CENTRE ON PIG 

Under Indian Council of Agricultural Research an Indian 

registered body under the Registration of Society Act (Act 

XXI of 1860) 
      Address of Applicant :RANI, GUWAHATI - 781131, 

ASSAM, INDIA Assam India 

   2)KALYANI GOVERNMENT ENGINEERING COLLEGE 

An Indian Institute under Maulana Abul Kalam Azad 

University of Technology 
(72)Name of Inventor : 

   1)BANIK, SANTANU  

   2)MANDAL, SATYENDRA NATH  
 

(57) Abstract : 

ABSTRACT PIG RESTRAINING TOOL A pig restraining tool comprises of a thick base plate (1) assembly which forms the 

platform of the tool. It has a fixed side fence structure (2) and a movable side fence structure (3). A front side fence upper part (5) and 

a front side fence lower part (4) together form the front fence of the tool. It has a guide rod holding frame (6) and guide rod support 

(8), a guide wheel assembly (9) having a lead screw steering (13) mounted on the front face of lead screw assembly (11) and a 

plurality of hinges (14) provided at the back edge, where a back side fence cum slope assembly (15) is rotatably mounted along with 

hatch locks (18). A plurality of side wheels (10) is provided at the bottom of the tool along with a caster wheel (19) fixed at the centre 

of front base plate to support the movement of the restraining tool. Two fence height adjustment bolts with handle (20) are provided 

on two lateral sides of the front face of the tool for adjusting the height of the tool to accommodate different sizes of pigs. FIG. 1 

  

No. of Pages : 29 No. of Claims : 9 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    19994 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043281 A 

(19) INDIA  

(22) Date of filing of Application :16/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : A LOW LOSS MICROWAVE COMPONENT FOR ELECTRONICALLY TUNABLE NEGATIVE 

GROUP DELAYS 
 

  

(51) International classification  

:H01L0023660000, 

H01P0003080000, 

H03F0003600000, 

H01P0001203000, 

H01P0005180000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY, 

KHARAGPUR  
      Address of Applicant :Sponsored Research & Industrial 

Consultancy, Indian Institute of Technology, Kharagpur 

Kharagpur West Bengal India 721302 West Bengal India 

(72)Name of Inventor : 

   1)MANDAL, Joydeb 

   2)MANDAL, Mrinal Kanti  
 

(57) Abstract : 

ABSTRACT TITLE: A LOW LOSS MICROWAVE COMPONENT FOR ELECTRONICALLY TUNABLE NEGATIVE GROUP 

DELAYS. The present invention discloses a system for providing a tunable negative group delay in microwave transmission line 

comprising two parallel transmission lines connected to each other at their both terminating end and one variable resistor for 

connecting one terminal end of said parallel transmission lines with hosting microwave transmission line to provide the negative group 

delay in said microwave transmission line wherein variation of resistance of the variable resistor tune the negative group delay. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043352 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : DEVICE AND SYSTEM FOR AERIAL ADVERTISING AND DISPLAY 
 

  

(51) International classification  

:B65D0051280000, 

B65D0090020000, 

F26B0013000000, 

B65D0090000000, 

E21B0034100000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Md. ZISHAN AKHTER  
      Address of Applicant :627/A, ROAD 15, HAROON NAGAR 

SECTOR 2, PHULWARISHARIF, PATNA, BIHAR - 801505, 

INDIA. Bihar India 

(72)Name of Inventor : 

   1)Md. ZISHAN AKHTER  
 

(57) Abstract : 

Attached separately. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043396 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : BOLTED BUSBAR ASSEMBLY AND METHOD FOR PROVIDING RELIABLE BOLTED 

ELECTRICAL JOINTS 
 

  

(51) International classification  

:H02K0003500000, 

H02G0005000000, 

H01P0003020000, 

H01H0085100000, 

H01R0004640000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHNEIDER ELECTRIC INDUSTRIES SAS  
      Address of Applicant :35, rue Joseph Monier, F-92500 Rueil 

Malmaison, France France 

(72)Name of Inventor : 

   1)Saravanan SHANMUGAM  
 

(57) Abstract : 

ABSTRACT BOLTED BUSBAR ASSEMBLY AND METHOD FOR PROVIDING RELIABLE BOLTED ELECTRICAL JOINTS 

A bolted busbar assembly (100) and method is disclosed which includes a plurality of busbar subassemblies (50) each comprising, at 

least one first conductor plate (30) having a plurality of slots (32) formed on its peripheral surface (34). A second conductor plate (36) 

is longitudinally fragmented into multiple sub conductors (37,38,39,40) with individual slots (42) across width of each fragmented sub 

conductor (37,38,39,40) and along at least one of its edge (44). The sum of width of the fragmented sub conductors (37,38,39,40) is 

equal to width of the first conductor plate (48). A fastening element (46) fastens each fragmented sub conductor (37,38,39,40) that are 

orientated longitudinally with an air gap (48) between the fragmented sub conductors (37,38,39,40) with the first conductor plate (30) 

via the slots (32,42). The fragmented sub conductors (37,38,39,40) moves freely at a contact interface with respect to the first 

conductor plate (30) so that an axial fastening load is distributed on the contact interface linearly with negligible film and constriction 

resistance. FIG. 5 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043624 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : SPEED ALARMING SYSTEM 
 

  

(51) International classification  

:H04M0001725000, 

G01S0013930000, 

G06F0003041000, 

H04W0052020000, 

H04L0001160000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TATA STEEL LIMITED  
      Address of Applicant :Bistupur, Jamshedpur, Jharkhand-

831001, India. West Bengal India 

(72)Name of Inventor : 

   1)RIPAN CHATTERJEE  

   2)MANAS BASU 

   3)SATISH GANAPATHY  
 

(57) Abstract : 

SPEED ALARMING SYSTEM Described herein is a speed alarming system (100) for a two-wheeled vehicle. The system (100) 

includes a proximity sensor (104) disposed above a portion of a speedometer (106), and an audio output device (110) to output an 

alarming sound based on a trigger received from the proximity sensor (104), when the proximity sensor (104) senses that a needle 

(108) of the speedometer is about to exceed a predefined region. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043669 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : ADJUSTABLE GRID PLATE ASSEMBLY FOR HOLDING ELECTRICAL INSERTS OF AN 

ELECTRICAL OUTLET 
 

  

(51) International classification  

:A61B0090000000, 

H02G0003140000, 

A61B0017000000, 

F27D0015020000, 

G21K0005040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHNEIDER ELECTRIC INDUSTRIES SAS  
      Address of Applicant :35, rue Joseph Monier, F-92500 Rueil 

Malmaison, France France 

(72)Name of Inventor : 

   1)Kiran Chandrashekhar SARAWAD  

   2)Raidon Lawrence PINTO 

   3)Deekshith NARAYANA 
 

(57) Abstract : 

ABSTRACT ADJUSTABLE GRID PLATE ASSEMBLY FOR HOLDING ELECTRICAL INSERTS OF AN ELECTRICAL 

OUTLET An adjustable grid plate assembly (100) of an electrical outlet is disclosed which includes an inner grid plate (12) over 

molded with an outer grid plate (14), each formed with a slotted window (16) at its center. A plurality of fastener slots (18) is formed 

along the periphery of the grid plate (12, 14) and each fastener slots (18) includes a fastener retainer (20) and a circular slot (22). A 

plurality of electrical inserts (50, 55) is serially stacked on the slotted window (16) of the grid plate (12, 14). An enclosure box (24) 

having a preinstalled fastener (26) around its corners is fixed to the inner and outer grid plate (12, 14) along with the electrical inserts 

(50, 55) by inserting the fastener (26) via the fastener slots (18) to electrically connect the plurality of electrical inserts (50, 55) to the 

enclosure box (24). The circular slot (22) on the grid plate (12, 14) is adjusted horizontally, vertically and rotationally to align the 

fastener (26) with the fastener retainer (20) and to accommodate electrical inserts (50, 55) of various sizes on the enclosure box (24). 

FIG. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043725 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : A SYSTEM FOR MONITORING ARTERIAL BLOOD PRESSURE BASED ON SINGLE-SITE 

PHOTOPLETHYSMOGRAPH SIGNAL MEASUREMENT 
 

  

(51) International classification  

:A61B0005000000, 

A61B0005024000, 

A61B0005145500, 

A61B0005021000, 

A61B0005028500 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY, 

KHARAGPUR  
      Address of Applicant :Sponsored Research & Industrial 

Consultancy, Indian Institute of Technology, Kharagpur 

Kharagpur West Bengal India 721302 West Bengal India 

(72)Name of Inventor : 

   1)CHAKRABARTI, Saswat  

   2)CHAKRABORTY, Ayan  

   3)MUKHOPADHYAY, Jayanta  

   4)GOSWAMI, Dharitri  

   5)CHAUDHURY, Koel  

   6)ROY, Seema 
 

(57) Abstract : 

ABSTRACT TITLE: A SYSTEM FOR MONITORING ARTERIAL BLOOD PRESSURE BASED ON SINGLE-SITE 

PHOTOPLETHYSMOGRAPH SIGNAL MEASUREMENT. The present invention reports a system for single site acquired 

Photoplethysmograph (PPG) signal based monitoring of arterial blood pressure. The present system comprises a sensor probe to 

accommodate finger of human subject and acquire PPG signal therefrom ensuring single site acquisition of the PPG signal, a PPG 

amplifier unit operatively connected with the sensor probe to receive the PPG signal for amplifying and pre-processing and a 

processing unit to analyze the PPG signal received from the PPG amplifier unit for measuring PPG pulse wave velocity and therefrom 

computing arterial blood pressure including systolic blood pressure (SBP) and diastolic blood pressure (DBP) of the human subject. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043731 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : A SINGLE HOPPER ELECTROSTATIC PRECIPITATOR•  
 

  

(51) International classification  

:G03C0001740000, 

B03C0003880000, 

A01C0015000000, 

F27D0003100000, 

B29B0013020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :Regional office: Regional Operations 

Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor, 

Karunamoyee, Salt Lake, Kolkata, West Bengal-700091, India. 

Registered Office: BHEL House, Siri Fort, New Delhi-110049, 

India. West Bengal India 

(72)Name of Inventor : 

   1)KANNAPPA MUDALIAR MANI  

   2)CHANDRASEKAR GANESH  

   3)SHANMUGAVELAYUTHAM SUBRA MANI  

   4)KUMUDA BALLA V PADHI  

   5)KANNAPPA RAMAMOORTHY  

   6)ARUNACHALAM SIVALINGAM ARNALT STALIN  
 

(57) Abstract : 

The present invention proposes a single hopper electrostatic precipitator (101) having single hopper electric field or total of two 

hoppers (102) along the width of electrostatic precipitator (101) to make the width of the single hopper 5 electrostatic precipitator 

(101) greater than the conventional double hopper electrostatic precipitator (103). The number of hoppers is reduced by fifty percent 

in single hopper electrostatic precipitator (101) which results in reduction in hopper heaters (305) required, which leads to reduction in 

power consumption by nearly twenty five percent. Also, the single hopper (303, 304) has greater width 10 than the conventionally 

used two hoppers (301, 302). To be published with Figure: 3a and 3b 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043744 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : HERBICIDAL COMBINATION 
 

  

(51) International classification  

:A61K0045060000, 

A01N0043900000, 

A01N0043680000, 

A01N0043540000, 

A01N0037440000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UPL LTD  
      Address of Applicant :Agrochemical Plant Durgachak Haldia 

Midnapore West Bengal India 721 602 West Bengal India 

(72)Name of Inventor : 

   1)DelSantro, Mark Vincent 

   2)Sears, Beth Errickson  

   3)SHROFF, Jaidev Rajnikant 

   4)SHROFF, Vikram Rajnikant  
 

(57) Abstract : 

A herbicidal combination comprising a photosystem II inhibitor, an ALS inhibitor, and a chlorophyll and heme biosynthesis inhibitor, 

a composition comprising the combination, and methods of using these combinations. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043864 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : AN APPARATUS FOR CUTTING EXCESS MATERIAL OF STUBS OF HEADERS IN HIGH 

PRESSURE BOILERS 
 

  

(51) International classification  

:B23P0019040000, 

B23K0031020000, 

B29C0065740000, 

B23D0061020000, 

C30B0035000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :Regional office: Regional Operations 

Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karunamoyee, 

Salt Lake, Kolkata, West Bengal-700091, India. Registered 

Office: BHEL House, Siri Fort, New Delhi-110049, India. West 

Bengal India 

(72)Name of Inventor : 

   1)MOOKKANDI ANGAPPAN  

   2)MAYATHARAN SARAVANAN  

   3)MANOKARAN GANESAN  

   4)GOVINDAN RADHA KRISHNAN  

   5)GANESAN SUNDARRAJAN 

   6)VENKATARAMANA PILLA  
 

(57) Abstract : 

The invention relates to an apparatus for cutting excess material of stubs of headers in high pressure boilers comprising a band saw 

blade (1) placed between two rollers (2), each of which is held by a guide bar (3), wherein a jaw (4) is provided so as to place the 

blade according to the stub diameter and space between the stubs. A coolant bottle (11) is provided to supply coolant for the blade 

during operation of the apparatus. The invention involves less number of operations, thereby saving time and thereby increases the 

productivity. (Fig. 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831043865 A 

(19) INDIA  

(22) Date of filing of Application :21/11/2018 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : A HIGH PRESSURE HIGH TEMPERATURE STEAM GENERATOR LINK AND 

MANUFACTURING THEREOF 
 

  

(51) International classification  

:A61L0002070000, 

H01P0011000000, 

E04F0015100000, 

B23K0009028000, 

B27D0001080000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :Regional office: Regional Operations 

Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karunamoyee, 

Salt Lake, Kolkata, West Bengal-700091, India. Registered 

Office: BHEL House, Siri Fort, New Delhi-110049, India. West 

Bengal India 

(72)Name of Inventor : 

   1)SIVAKUMAR SHYAMALADEVI  

   2)SENGODAN PANNEER SELVAM  

   3)ISMAIL ANVAR ALI  

   4)UBAKARAMPILLAI AROKKIYASAMY  
 

(57) Abstract : 

The invention relates to a high pressure high temperature steam generator link and manufacturing thereof. Thus, the invention relates 

to manufacturing of Links with novel process of Incremental bending in place of Elbow forming. The incremental bending operation 

has replaced the more time and resource consuming elbow forming process. The proposed link also reduces the pressure drop and 

proves to be technically efficient. The process has eliminated butt joint welding and the related additional testing requirements. With 

the change in radius to nearly 1.5 times the original radius of the Elbow, the final product is manufactured with conformance to all the 

critical hold points such as thinning, minimum thickness, hardness of bend to withstand the working temperature, pressure and 

physical loading without deviation from the desired operation of the Link. Thereby there is substantial savings in manpower by 

avoiding two circumferential welding in this process and hence the productivity is increased. The high pressure high temperature 

steam generator link (100) comprises clamping (101), trailing (102) and arc (103) integrally connected to form a single structure of 

pipe involving angle of bend (104) and bend radius (105). (Fig. 2) 
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(57) Abstract : 

The erosion sheets are envisaged in the design of the boiler in order to avoid erosion of the tubes which get eroded owing to 

continuous ash impingement. For this a 2.5mm stainless steel sheet is to be welded in the areas which get affected, for which the 

bending of these sheets has to be under taken. The present invention pertains to a process of manufacturing angle bends of curved 

sheets in both concave and convex profile in a rotary bending machine. A straight tube of two lengths (6 and 5) is welded on the clamp 

(04) and pressure die (02) respectively for bending a convex profile bend (01). A bent tube (08) is welded on the former (03) for 

bending concave profile bends (07). (Fig. 1 and 2) 
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(57) Abstract : 

This invention relates to a pre-heating system for stationary push through/moving tube type panel welding machine comprising 

liquefied petroleum gas bullet common distribution line for supplying liquefied petroleum gas (8), which flows through flashback 

arrester (6) connected thereto, wherein the arrester (6) is provided in connection with flow control valve (3) with pressure gauge (4), 

which is in flow communication with common manifold (9) connected to gas hose lines (2), in which the gas hose lines (2) is 

connected to common rail (10) LPG burners for preheating of water wall panels (5). Further, the present invention relates to an 

improved method of preheating Grade T91 materials using atmospheric venturi type common rail LPG burners in 20 torch MPM for 

boiler water wall panel formation. LPG burners in a common rail at regular intervals provides continuous, reliable, safe and uniform 

heating instead of existing individual gas cylinders with gas blow pipe burners, thereby sufficient heating of panel is achieved in-line 

with panel formation welding speed/productivity. Further reliability in enhanced uniform heating reduces operational cost with 

improved machine reliability for high productivity in the 20 Torch machine. 
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(57) Abstract : 

The present disclosure relates to expansion fixture for outer diameter turning of a thin walled cylinder (104). The expansion fixture 

includes a base plate (302) having sliding pins (306) threaded on its top surface; a plurality of sliding blocks (304) forming a circular 

block assembly, each of the plurality of sliding blocks (304) is having a sliding slot (304-S), a clamping slot (304-C), and a central 

taper bore (304-TP), wherein each of the plurality of sliding blocks (304) is mounted on the top surface of the base plate (302) in such 

a way that the sliding slot (304-S) matches with respective sliding pin (306) threaded on the base plate (302); a drive bolt (308) within 

a taper pin (310) fastened on the top surface of the base plate (302) through the central taper bore (304-TP) formed on each of the 

plurality of sliding blocks (306); and a clamping fastener (312) fastened on the top surface of the base plate (302) through the 

clamping slot (304-C) formed on each of the plurality of sliding blocks (304). 
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(57) Abstract : 

The invention relates to a method for functionally secure connection identification for a data exchange by means of a telegram (T) 

between a source data service (Q) and a sink data service (S) via a communication channel (10) in a communication system (11), 

wherein the source data service (Q) is assigned a unique identifier (IDQ), a time stamp (TSQT1, TSQT2) is allocated to each telegram 

(T1,T2,T3) to be transmitted in the source data service (Q), wherein it is checked in the sink data service (S) whether the time stamp 

(TSQT2) of a currently incoming telegram (T2) is older than the time stamp (TSQT1) of a predecessor telegram (T1), wherein on 

receipt of the predecessor telegram (T1) a monitoring counter (WD) is started and it is additionally checked whether the currently 

incoming telegram (T2) has arrived within a predeterminable monitoring time (Z1); additionally, in the sink data service (S) a local 

time stamp (TSSi) of a local time basis (CLS) is compared with the associated time stamp (TSQT2) of the currently incoming 

telegram (T2) and it is checked whether a difference () resulting from the comparison does not exceed a predeterminable period of 

time (CT1), a telegram (T1,T2,T3) arriving in the sink data service (S) is then only accepted as valid if it is additionally fulfilled that 

the time stamp (TST2) of the arriving telegram (T2) is greater than the time stamp (TST1) of the telegram (T1) most recently accepted 

as valid, wherein in a final step the data is declared valid if the preceding checks have turned out positively, otherwise a fail-safe 

reaction is triggered. 
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(57) Abstract : 

In order to eliminate control problems caused by a manipulated variable limitation in the oscillation control of an oscillatable technical 

system (1), it is proposed to take into account a restriction ( ) of at least one time derivative of the manipulated variable (u) in the 

control law for calculating the manipulated variable (u). 

  

No. of Pages : 26 No. of Claims : 17 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20009 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201934043348 A 

(19) INDIA  

(22) Date of filing of Application :24/10/2019 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : SOFTWARE INSTALLATION METHOD 
 

  

(51) International classification  

:G06F0012020000, 

G06F0012140000, 

G06F0008650000, 

G06F0021790000, 

G06F0021520000 

(31) Priority Document No  :1818617.1  

(32) Priority Date  :15/11/2018 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Trustonic Limited  
      Address of Applicant :20 STATION ROAD CAMBRIDGE 

CB1 2JD UNITED KINGDOM U.K. 

(72)Name of Inventor : 

   1)Nicholas Schutt 
 

(57) Abstract : 

A software installation method is provided for a device comprising non-volatile memory 10 and access control circuitry 6 to control 

access to the non-volatile memory based on region defining data 7 defining whether a given region of the non-volatile memory is a 

less secure region or a more secure region, with greater access restriction imposed on access to a more secure region than to a less 

.secure region. The method comprises installing target software 40 in a target region of the non-volatile memory 10 defined by the 

region defining data as a less secure region; verifying the target software; and at least when verification of the target software is 

successful, and after installation of the target software, updating the region defining data 7 to change the target region from a less 

secure region to a more secure region. 
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(57) Abstract : 

This invention relates to a method as well as a computer product, system and device for controlling the frequency range of an emitted 

ultrasound signal from a device. The device includes a number of acoustic transducers, the method including the step of generating an 

electronic signal within a predetermined frequency range in the time domain, convolving the said electronic signal with a time 

envelope function thus providing an emission signal. The time envelop function is calculated based on a transformation of the 

predetermined frequency range of the emitted signal into the time domain, the emitted acoustic signal being generated by the emission 

signal. Fig. 1  
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(57) Abstract : 

Abstract The present invention relates to a device comprisinga first flow channel, a second flow channel and a body part comprising 

an inner volume.A first space of the inner volume is adapted to be filled with liquid anda second space of the inner volume is arranged 

to receive steam.The device further comprisesmeans for conveying a gas flow from the steam space of the inner volume via the first 

flow channel to the outside of the deviceduring inhalationandmeans for conveying the exhaled gas flow from the outside of the device 

via the second flow channel to the first space of the inner volume. The device further comprisesmeans for measuring a flow and a 

temperature of an airflow, andmeans for adjusting the flow of the airflow mechanically and/or automatically. The present invention 

further relates to a method and a system.  
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(57) Abstract : 

An illumination apparatus for a projector (2) comprising a light modulator (3, 47) is described, comprising a first solid-state-based 

illumination module (4) comprising a first luminescent material (9) and a first solid-state light source (7), which emits a first excitation 

radiation (8) directed on the first luminescent material (9), the latter thereupon emitting first luminescence radiation (10) with a first 

spectrum (K1), a second solid-state-based illumination module (5) comprising a second luminescent material (13) and a second solid-

state light source (11), which emits a second excitation radiation (12) directed on the second luminescent material (13), the latter 

thereupon emitting second luminescence radiation (14) with a second spectrum (K2), a superposition unit (16, 20), which couples the 

first and the second luminescence radiation (10, 14) into an illumination beam path, in which said radiation is guided up to the end (E) 

of the illumination beam path in order to illuminate the light modulator (3, 47), and a filter unit (22) which filters light with a second 

color (K4) from the first luminescence radiation (10) with a first color (K3) and from the second luminescence radiation (14) such that 

light with the first and second color (K3, K4) is present at the end of the illumination beam path. Figure for the abstract: Figure 1  
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(57) Abstract : 

An illumination apparatus for a projector (2) comprising a light modulator (3, 47) is provided, comprising a first illumination module 

(4) emitting first radiation, a second illumination module (5) emitting second radiation, a light mixing rod (13) extending in the axial 

direction and a superposition unit (11, 17, 12), which superposes the first and second radiation and couples this into the light mixing 

rod (13), wherein the superposition unit comprises a first imaging optical unit (A1) which focuses the first radiation into the light 

mixing rod (13) such that a first focus (14) is present and a second imaging optical unit (A2) which focuses the second radiation into 

the light mixing rod (13) such that a second focus (19) is present, wherein the first focus (14) is spaced apart from the second focus 

(19) in the axial direction. Figure for the abstract: Figure 1  
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(57) Abstract : 

ABSTRACT POWER MANAGEMENT Present teachings relate to a method for determining the proximity of an object to an 

electronic device, the electronic device comprising an ultrasonic sensor and a second sensor, which ultrasonic sensor comprising at 

least one ultrasonic transmitter and at least one ultrasonic receiver, which method comprising the steps of: - transmitting from the 

ultrasonic transmitter an ultrasonic signal; - receiving at the ultrasonic receiver an ultrasonic response signal; - determining an 

ultrasonic response by processing the ultrasonic response signal using a processor; - determining a sensor response by processing a 

second signal using a processor, said second signal being generated by the second sensor; - configuring via the processor a power level 

of a second ultrasonic signal transmitted from the ultrasonic transmitter in response to the ultrasonic response meeting a first criterion, 

and the sensor response meeting a second criterion. The present teachings further relate to an electronic device configured to execute 

the method steps and to a computer software product. FIG. 1  
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(57) Abstract : 

A CNC milling machine includes a chassis unit having vertical seats. A machining unit includes a frontward-rearward movable 

machining seat located on the vertical seats, a leftward-rightward movable machining seat in front of the frontward-rearward movable 

machining seat, an upward-downward movable machining seat in front of the leftward-rightward movable machining seat, and a 

machining tool set at a bottom of the upward-downward movable machining seat. A picking robotic arm unit includes a frontward-

rearward movable picking seat located on the vertical seats and in front of the frontward-rearward movable machining seat, a leftward-

rightward movable picking seat above the frontward-rearward movable picking seat, an upward-downward movable picking seat 

adjacent to the leftward-rightward movable picking seat, and a claw set at a bottom of the upward-downward movable picking seat. 

Coupling achieved with a coupling unit allows the picking robotic arm unit to be driven to move by the machining unit. 
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(57) Abstract : 

Disclosed herein is a method for analyzing the concentration of a fluorescent compound in the plasma of a patient. The method 

includes collecting a sample of plasma from a patient diluting the sample with a solvent and analyzing the diluted sample by HPLC. 

The sample does not need to be dried down during sample preparation nor is an internal standard required. 
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(57) Abstract : 

Disclosed is a method and a control device for carrying out a method for determining a position-related braking ability of a vehicle. A 

first vehicle determines at least one piece of position-related information of a route section said at least one piece of position-related 

information of the route section being information relating to the a braking ability on said route section. The first vehicle transmits the 

at least one piece of position-related information to a receiver the receiver being at least one second vehicle whereby the braking 

curves of at least one rail vehicle are adapted according to the situation thus allowing safety on the route section and the utilization of 

said section to be improved. 
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(57) Abstract : 

A network entity is proposed for identifier allocating and/or identifier mapping of network services. The Network entity (100) on a 

service layer for identifier allocating and/or identifier mapping of network services wherein the network entity (100) is configured to 

receive at least one identifier of a network service generate at least one further identifier of a further network service and map the 

further identifier to at least one received identifier. 
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(57) Abstract : 

Disclosed are a switch point driving mechanism (100) and a straddle-beam monorail having same. The switch point driving 

mechanism (100) comprises: a plurality of driving units (110) arranged spaced apart in the extension direction of a switch beam (200) 

each driving unit (110) respectively comprising: a moving table (10) connected to the switch beam (200) via a first moving pair (101) 

and a rotating pair (103) the direction of movement of the first moving pair (101) being the extension direction of the switch beam 

(200) and the pivot axis of the rotating pair (103) being substantively in a vertical direction; a fixed guiding member (20) the moving 

table (10) being connected to the fixed guiding member (20) via a second moving pair (102) and the direction of movement of the 

second moving pair (102) intersecting with the extension direction of the switch beam (200); and a driving device (30) connected to 

the second moving pair (102) to drive the second moving pair (200) to move and drive the first moving pair (101) and the rotating pair 

(103) to move the shifting of the plurality of second moving pairs (102) from back to front in the extension direction of the switch 

beam (200) gradually increasing in the widthwise direction of the switch beam (200). 
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(57) Abstract : 

A water droplet generating apparatus comprising: a condensation rod (1) water in the air surrounding the condensation rod (1) being 

condensed on the condensation rod (1) the condensation rod (1) being a column rotationally symmetrical about the central axis and the 

circumferential surface of the column being a condensation surface (11) on which condensed water accumulates; a cooler (2) in 

contact with the condensation rod (1) for cooling the condensation rod (1); an atomizing electrode (3); and a high-voltage power 

supply applying a high voltage to the atomizing electrode (3) thus allowing the condensed water attached to the condensation rod (1) 

to be excited by a high-voltage corona to form atomized droplets. The water droplet generating apparatus has an even condensation 

surface provides great condensed water accumulation effects allows the condensation rod not only to be dedicated to condensation but 

also to undertake a discharging function and is applicable in various environments. 
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(57) Abstract : 

Granulator mill (1) comprising granule chamber (3) comprising at least one non- rotatable blade (4) rotatable rotor (8) arranged inside 

the granule chamber (3) the rotor (8) comprising a number of blades (10) which are arranged for cooperation with the non-rotatable 

blade (4) a infeed hopper (5) for feeding waste into the granule chamber a grid arranged in the granule chamber where through 

granulated waste is allowed to pass to an outfeed hopper (30). A scraping device (15) is provided in a space (14) located axially in 

between a housing (2) and the rotatable rotor (8) and the scraping device (15) is attached to the housing (2). 
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(57) Abstract : 

The present invention relates to use of biochar for preparation of construction material. In a first embodiment a method for preparing a 

construction material such as a concrete is disclosed wherein said method comprising the steps of combining a binder (i.e. cement) 

aggregate (i.e. sand) and biochar; adding an aqueous solvent to form a mixture; and allowing the mixture to harden to form said 

construction material. In a second embodiment a wadding material comprising the biochar and a method of preparation thereof is 

disclosed. In a particular embodiment said wadding material comprising pellets of plaster clay and/or plastic and the biochar wherein 

said pellets are used as fillers in cavities of special interior partition wall panels. The wadding materials were found to be effective in 

sequestering carbon dioxide from indoor environment. 
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(57) Abstract : 

Provided are an uplink information sending method an uplink information receiving method and an apparatus. In the uplink 

information receiving method a first terminal device receives first indication information sent by a network device wherein the first 

indication information indicates first uplink resources; and the first terminal device sends on fourth uplink resources uplink 

information to the network device wherein the fourth uplink resources are resources other than second uplink resources in the first 

uplink resources the second uplink resources are a subset of third uplink resources and the third uplink resources are an intersection of 

fifth uplink resources configured for a second terminal device and the first uplink resources. By means of the embodiments of the 

present invention a first terminal device and a second terminal device can dynamically reuse uplink resources. 
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(57) Abstract : 

Method of virtualization of the access queues to a plurality of machines (2' 2"¦2n) for glass collection distributed throughout the 

territory wherein the distinction of the management of the requests for unloading the full containers (3) is performed based on the 

configuration of four distinct operational entities: i- the machine (2' 2"¦2n); ii- the central server (1) which remotely controls the queue 

management (9); iii- the plant (8) that uses glass coming from the collection in order to process it; iv- a fleet of trucks (12' 12"¦12q) in 

charge of the collection which follow a particular path suggested by the data bank (14) residing on the central server. The method 

consists of the following steps: a) the control center (1) monitors the II- availability of crushed glass at the single machines (2' 2"¦2n) 

and the III- demands for glass of a particular type by each production plant (8); b) if an emptying request arrives from a machine (2' 

2"¦2n) where one or more glass containment cells (3) is filled the control center (1) reprocesses the updated paths -for the fleet of 

trucks or transport vehicles (12' 12"¦12q) - for unloading from the machine to the truck based on the contingent requests from each 

production plant (8). 
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(57) Abstract : 

This document generally describes simulating warehouse automation designs and evaluating the results of such simulations to 

optimize automated warehouse designs. Warehouse automation can be simulated for example to determine a optimal warehouse 

automation design given a variety of parameters that are specific to the warehouse such as the expected customer inventory demands 

over time the layout of the warehouse and/or the specific automation features (e.g. machines) that are possible within the warehouse. 

Such warehouse simulations can be repeatedly run and warehouse automation designs can be modified to identify an optimal 

warehouse automation design that will for example maximize the efficiency of the warehouse by minimizing pallet place and pull 

times minimizing truck load/unload times and minimizing/eliminating failures during which the warehouse is not able to meet 

threshold performance metrics. 
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(57) Abstract : 

A plant for the endless or batch production of strips and plates of hot-rolled steel with thickness from 06 mm to 50 mm comprises a 

continuous caster (1) of thin slabs with liquid core reduction followed by an induction heater (2) with a first shear (3) therebetween 

and then a rolling mill (4) followed by a second shear (5) and a run out table with a cooling device (6) and a pusher/piler (7) for plates 

and then a third shear (8) and a plurality of coilers (9) and it further includes a minimum-reduction rolling stand (10) arranged between 

the continuous caster (1) and the first shear (3) said minimum- reduction rolling stand (10) being designed to perform a slab thickness 

reduction of only about 10% and in any case not more than 20%. 
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(57) Abstract : 

Disclosed are: a communication technique for merging with IoT technology a 5G communication system for supporting a data 

transmission rate higher than that of a 4G system; and a system thereof. The present disclosure can be applied to intelligent services 

(for example smart home smart building smart city smart car or connected car healthcare digital education retail security and safety 

related services and the like) on the basis of 5G communication technology and IoT-related technology. A control method of a 

terminal according to one embodiment of the present invention can comprise the steps of: receiving PUCCH configuration 

information which includes first information on a PUCCH resource and second information on the number of slots for repeatedly 

transmitting PUCCH; and determining on the basis of the PUCCH configuration information and slot format information the slots by 

which the PUCCH is to be repeatedly transmitted. 
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(57) Abstract : 

The present disclosure relates to a 5G or pre-5G communication system for supporting a higher data transfer rate beyond a 4G 

communication system such as LTE. An embodiment of the present invention may provide an operating method of a reception 

apparatus the operating method comprising the steps of: receiving a signaling radio bearer (SRB) message; determining whether at 

least one SRB message has not been sequentially received; checking whether a reordering timer has expired when the at least one SRB 

message has not been sequentially received; and determining a loss of the at least one SRB message when the reordering timer has 

expired. 
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(57) Abstract : 

The present invention addresses the problem of providing a compound used for treatment or prevention of peripheral neuropathies. 

Provided is a therapeutic or prophylactic agent for peripheral neuropathies the agent containing as an active ingredient a cyclic amine 

derivative represented by the chemical formula indicated herein or a pharmacologically acceptable salt thereof. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology such as 

smart home smart building smart city smart car connected car health care digital education smart retail security and safety services. 

The present disclosure proposes a PTRS operation and indication method for phase noise compensation in a wireless communication 

system. Specifically disclosed is a method for configuring and indicating a suitable PTRS for a signal transmission environment 

through information exchange between a base station and a terminal having different oscillator characteristics. 
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(57) Abstract : 

A method of data communication comprising: obtaining resource unit information associated with a physical uplink channel; 

determining an identifier at least in part based on the resource unit information; and using the identifier for transmission of a physical 

uplink shared channel (PUSCH). Also a method of data communication comprising: obtaining resource unit information associated 

with a physical uplink channel; determining an identifier at least in part based on the resource unit information; and using the 

identifier for transmission of a physical downlink channel. Also an apparatus comprising a processor and an RF communication unit 

the processor configured to obtain resource unit information associated with a physical uplink channel; determine an identifier at least 

in part based on the resource unit information; and use the identifier for transmission of a physical uplink shared channel (PUSCH) or 

a physical downlink channel. 
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(57) Abstract : 

A method for uplink transmission by a UE includes obtaining information regarding a plurality of power control sets each having a 

plurality of power control parameters wherein a value of at least one parameter in a first power control set is different from a value of 

the at least one parameter in a second power control set; obtaining information associating at least one of the power control sets with 

at least one operational property of the UE; and when at least one of the operational properties is in effect on the UE transmitting a 

PUSCH using the parameters of the power control set associated with the at least one operational property in effect. 
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(57) Abstract : 

Disclosed in the present application is a signal transmission method comprising: a terminal device obtains data to be transmitted 

uplink control information and a demodulation reference signal; mapping the data to be transmitted the uplink control information and 

the demodulation reference signal to generate multiplexing symbols which comprises discrete Fourier transform spread orthogonal 

frequency division multiplexing (DFT-s-OFDM) symbol or an orthogonal frequency division multiplexing (OFDM) symbol wherein 

N first multiplexing symbols are located at one side or two sides of a second multiplexing symbol a positional relationship between 

the N first multiplexing symbols and the second multiplexing symbol satisfies a mapping condition N is an integer greater than or 

equal to 1 the first multiplexing symbol is a multiplexing symbol where the uplink control information is mapped and the second 

multiplexing symbol is a multiplexing symbol where the demodulation reference signal is mapped; and transmitting the multiplexing 

symbols over a physical uplink shared channel. The technical solution of the present application can improve the demodulation 

performance of UCI. 
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(57) Abstract : 

A method and a device for estimating the state of health (SOH) of a battery. The method comprises: acquiring the partial charge or 

discharge capacity of a target battery over an SOC interval of each SOC of a plurality of SOCs (S301); calculating first dV/dSOC data 

of each SOC under an mth preset battery capacity according to the mth preset battery capacity and the partial charge or discharge 

capacity over an SOC interval of each SOC; calculating second dV/dSOC data corresponding to each SOC according to a prestored 

dV-dSOC characteristic function; calculating an mth general dV/dSOC data deviation of the plurality of SOCs according to the first 

dV/dSOC data of each SOC under the mth preset battery capacity and the second dV/dSOC data corresponding to each SOC (S302); 

determining from all the general dV/dSOC data deviations corresponding to the M preset battery capacities the smallest general 

dV/dSOC data deviation (S303); determining the preset battery capacity corresponding to the smallest general dV/dSOC data 

deviation as the retention capacity of the target battery after aging (S304); and dividing the retention capacity of the target battery after 

aging by the retention capacity of the target battery in a new battery state so as to obtain the SOH of the target battery (S305). 
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(57) Abstract : 

Disclosed by the present application are a client service transmission method and device used to reduce the probability of congestion 

in an output line interface and even to avoid the occurrence of congestion all together. Said method may comprise: receiving a client 

service wherein the client service comprises a plurality of data blocks the client service corresponds to a counter and the counter is 

used to control the output rate of the client service; then sending the plurality of data blocks in multiple sending cycles wherein in each 

sending cycle when the count value of the counter reaches a preset threshold at least one data block in the plurality of date blocks is 

sent. The described technique may be applied to a scenario where a transmission node transmits the client service. 
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(57) Abstract : 

A computer-implemented method of handling Ethernet packets in a passive optical network (PON) is disclosed. The method 

comprises generating by the one or more processors an initial envelope header that indicates that the initial envelope header is not a 

preamble replacement; transmitting over the PON by the one or more processors the initial envelope header; accessing by the one or 

more processors an eight-byte block from a first Ethernet packet of a plurality of Ethernet packets; in response to the eight-byte block 

being an Ethernet preamble generating by the one or more processors a first envelope header that indicates that the envelope header is 

a preamble replacement; and transmitting over the PON by the one or more processors the first envelope header. 
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(57) Abstract : 

A communication method and system for converging a 5th-generation (5G) communication system for supporting higher data rates 

beyond a 4th-generation (4G) system with a technology for internet of things (IoT). The disclosure may be applied to intelligent 

services based on the 5G communication technology and the IoT-related technology. The method of a terminal in a wireless 

communication system are provided. The method includes receiving information which is related to a first transmission time and a 

second transmission time of an uplink signal of a terminal from a base station when the uplink signal of the terminal is configured in 

an unlicensed band performing a channel access in the unlicensed band and when the unlicensed band is not in an idle state based on a 

channel access result before the first transmission time performing a channel access until the second transmission time. 
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(57) Abstract : 

This base station device comprises: a transmission unit which communicates with a plurality of user devices and which transmits a 

plurality of wireless signals to the plurality of user devices; and a control unit which positions on the basis of sub-carrier spacing 

periodic blocks containing a synchronization signal and system information into one or a plurality of wireless signals from among the 

plurality of wireless signals. 
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(57) Abstract : 

A method and apparatus provides a subset of sequence values to be used as synchronization signal sequences for determining the 

identification of a communication target which is selected (306) from the set of possible sequence values. The selected subset of 

sequence values includes no more than one sequence value from any group of possible sequence values from the determined set where 

(a) a value of a difference between the second cyclic shift of the second maximum length sequence and the first cyclic shift of the first 

maximum length sequence are equal (308) and (b) the difference between the respective first cyclic shift value of the first maximum 

length for any two of the possible sequence values in the group are less than or equal to the determined expected maximum carrier 

frequency offset value (310). 
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(57) Abstract : 

A material sorting system sorts materials utilizing a vision system that implements a machine learning system in order to identify or 

classify each of the materials which are then sorted into separate groups based on such an identification or classification. The material 

sorting system may include an x-ray fluorescence system to perform a classification of the materials in combination with the vision 

system whereby the classification efforts of the vision system and x-ray fluorescence system are combined in order to classify and sort 

the materials. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-generation (5G) communication system 

for supporting higher data rates beyond a 4th-generation (4G) system with a technology for internet of things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology such as 

smart home smart building smart city smart car connected car health care digital education smart retail security and safety services. In 

addition a method of a terminal in a wireless communication system includes: receiving system information including first uplink 

waveform information for an initial access; transmitting a radio resource control (RRC) connection request message based on the first 

uplink waveform information; receiving an RRC connection response message including second uplink waveform information for 

uplink data transmission; and transmitting data based on the second uplink waveform. 
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(57) Abstract : 

The invention relates to a device (104) for supplying power to a control unit (102) for a vehicle (100) comprising a first connection 

(110) a second connection (112) and a star point (114) a first switch (116) connected between the first connection (110) and the star 

point (114) a second switch (118) connected between the second connection (112) and the star point (114) a first measurement contact 

(120) a second measurement contact (122) a control apparatus (124) which is designed to keep one of the switches (116 118) opened 

and the other of the switches (116 118) closed in response to a test state of the device (104) and a monitoring apparatus (126) which is 

designed to provide a monitoring signal (130) using a first measurement value (264) and a second measurement value (266) when the 

device (104) is in the test state. 
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(57) Abstract : 

The invention relates to an evaporation dryer (1) for drying particles having - a process chamber (10) with at least one product inlet 

(11) for supplying the particles to be dried into the process chamber (10) and a product outlet (12) for discharging dried particles from 

the process chamber (10) - a heat exchanger (20) arranged within the process chamber (10) - having at least one inlet (21 211) into the 

heat exchanger (20) for pressurized steam as process steam and at least one condensate outlet (22 222) from the heat exchanger (20) 

wherein - the at least one condensate outlet (22 222) is connected to an expansion tank (30) wherein at least one pump (40) is 

connected to the expansion tank (30) and the expanding steam is pumped out of the expansion tank (30) and supplied to the process 

steam. 
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(57) Abstract : 

The present invention provides 1-acyl-lysophosphatidyl derivatives of general formula I (I) wherein R is C4 to C30 alifatic 

hydrocarbyl chain R1 is selected from H or C1 to C10 alkyl preferably C1 to C6 alkyl R2 is selected from H C10 to C30 acyl or C1 to 

C10 alkyl preferably C1 to C6 alkyl R3 is selected from H or C1 to C10 alkyl preferably C1 to C6 alkyl or R3 is not present. These 

derivatives are intended for the treatment of cancer in particular melanoma hepatocarcinoma or GIT carcinomas. 
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(57) Abstract : 

Provided in the embodiments of the present invention are a communication method and a communication apparatus. The method 

comprises: a first communication apparatus sends quality of service QoS flow information to a second communication apparatus the 

QoS flow indicated by the QoS flow information corresponding to at least one bearer type; the first communication apparatus receives 

QoS flow lists sent by the second communication apparatus on the basis of the QoS flow information any one QoS flow list being 

mapped to a radio bearer; and the first communication apparatus sends a radio bearer identifier of the QoS flow list to the second 

communication apparatus. In the embodiments of the present application a radio bearer or DOB for transmitting the QoS flow is 

decided by a base station thereby enhancing the flexible configuration of the base station. 
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(57) Abstract : 

Provided is a method for performing a bearer type change procedure between a secondary cell group (SCG) bearer and a SCG split 

bearer in a wireless communication system. According to various scenarios a bearer type change from the SCG bearer to the SCG split 

bearer or a bearer type change from the SCG split bearer to the SCG bearer can be performed and a procedure therefor can be initiated 

by a secondary node (SN) or a master node (MN) having dual connectivity. When the SN initiates the bearer type change procedure 

the SN transmits to the MN an instruction for the bearer type change between the SCG bearer and the SCG split bearer receives from 

the MN an instruction to accept the bearer type change and performs the bearer type change. 
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(57) Abstract : 

Provided are a method for reporting a power headroom and an apparatus using the same. The apparatus computes and reports a power 

headroom for a physical uplink shared channel (PUSCH) that is transmitted in a first transmission period of a first band having a first 

subcarrier interval. The power headroom is computed on the basis of at least one second transmission interval of a second band having 

a second subcarrier interval which overlaps with the first transmission interval. 
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(57) Abstract : 

The present application provides a data transmission method and apparatus which can improve the accuracy for determining the size 

of a transmission block and help to improve the reliability of data transmission. The method comprises: a communication device 

determines the size of a target transmission block according to configuration information the configuration being corresponding first 

bandwidth resources the configuration information comprising at least one of the following: at least one resource unit quantity and a 

coding and modulation policy MCS table and the first bandwidth resources being part of resources in a system bandwidth; the 

communication device transmits data on the first bandwidth resources according to the size of the target transmission block. 
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(57) Abstract : 

Embodiments of the present invention relate to the technical field of communications and provide a touch control method and 

apparatus for use in improving the accuracy of an electronic device in false touch prevention. The method comprises: an electronic 

device obtains a touch event triggered by a user on the touch screen the touch event comprising the touch position of the touch point; 

if a target area where the touch position is located is within a first touch area the electronic device determines whether the touch point 

is a false touch point the first touch area being located on the touch screen of the electronic device; if the touch point is a false touch 

point the electronic device discards the touch event; if the touch point is not a false touch point the electronic device reports the touch 

event. 

  

No. of Pages : 37 No. of Claims : 18 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20050 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937044201 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : BATTERY VIRTUALIZATION 
 

  

(51) International classification  :G06F 1/32 

(31) Priority Document No  :15/495096  

(32) Priority Date  :24/04/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2018/084289  

:24/04/2018 

(87) International Publication No  :WO 2018/196754  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)MAYER, Michael  

   2)AKHAVAIN MOHAMMADI, Mehdi Arashmid  
 

(57) Abstract : 

A method of controlling a computing device including a physical battery and at least one group of applications executable on 

hardware resources of the computing device each group including one or more applications. The method comprisescontrolling each 

group of applications based on a state of a respective virtual battery associated each group of applications each virtual battery having a 

respective virtual capacity corresponding to a defined portion of a capacity of the physical battery and a respective virtual battery 

reserve representing an amount of energy that is available for use by the group of applications associated with the virtual battery. 
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(57) Abstract : 

The present disclosure relates to compounds of formula (I): RCG1-L-P (I) wherein RCG1 represents a reactive chemical group being 

reactive towards a chemical group present on a polypeptide such as an antibody; P represents H OH or an activated O; and L 

represents a specific linker. The disclosure also relates to cryptophycin payloads as well as to cryptophycin conjugates to compositions 

containing them and to their therapeutic use especially as anticancer agents. The disclosure also relates to the process for preparing 

these conjugates. 
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(57) Abstract : 

A user terminal according to an embodiment of the present invention is characterized by being provided with a reception unit for 

receiving one or more synchronization signal blocks comprising a synchronization signal and a broadcast channel and a control unit 

for specifying on the basis of the broadcast channel included in a prescribed synchronization signal block a control resource set to 

serve as a transmission candidate for a downlink control channel that is necessary for receiving the minimum system information. The 

embodiment of the present invention makes it possible to suppress reductions to communication throughput and the like even when 

performing SS block-based communication control. 
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(57) Abstract : 

Provided is a communication method. In the method a first network node sends to a second network node and in each user plane 

tunnel from among multiple user plane tunnels messages for feeding back a downlink transmission state wherein each of the messages 

includes an indication for indicating that a radio link between the first network node and a terminal device is broken or the radio link is 

restored and the multiple user plane tunnels may be complete user plane tunnels established for the terminal device on a 

communication interface between the first network node and the second network node. By means of the method the robustness of a 

process of feeding back information indicating that the radio link is broken or information indicating that the radio link is restored can 

be enhanced thereby enhancing the reliability of a system. 

  

No. of Pages : 40 No. of Claims : 15 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20054 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937046977 A 

(19) INDIA  

(22) Date of filing of Application :18/11/2019 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : METHOD FOR TRANSMITTING UPLINK CONTROL INFORMATION BY TERMINAL IN 

WIRELESS COMMUNICATION SYSTEM, AND TERMINAL USING SAME METHOD 
 

  

(51) International classification  
:H04L 1/00, H04L 

5/00 

(31) Priority Document No  :62/586842  

(32) Priority Date  :15/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2018/013991  

:15/11/2018 

(87) International Publication No  :WO 2019/098700  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONIC S INC. 
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Seonwook 

   2)KANG, Jiwon 

   3)KIM, Kijun  

   4)PARK, Hanjun  

   5)PARK, Haewook 

   6)AHN, Joonkui 

   7)YANG, Suckchel 
 

(57) Abstract : 

Provided are a method for transmitting uplink control information (UCI) by a terminal in a wireless communication system, and a 

terminal using the method. The method comprises: determining the number of coded symbols for transmission of the UCI; and 

transmitting, on the basis of the number of coded symbols, the UCI through a physical uplink shared channel (PUSCH), wherein the 

number of coded symbols is determined from among a first value on the basis of an offset value associated with a payload size and a 

coding rate of the UCI and a second value set on the basis of a radio resource control (RRC) signal. 
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(57) Abstract : 

The invention relates to a computer-aided system for supporting teamwork by means augmented reality (AR). According to one 

embodiment, the system comprises a production server, which is designed to store the three-dimensional geometry of at least part of a 

machine and a plurality of tasks. A spatial position in which the task should be performed and position-related information concerning 

the performance of the task are associated with each task. The system also comprises a plurality of user terminals, which are 

connected to the production server by means of a computer network, each user terminal being assigned to a person of a team. The 

production server is also designed to assign each person of the team a certain task, the position-related information associated with the 

task in question being displayed on the user terminal of the person in question. 
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(57) Abstract : 

Provided in the present application are a communication method, terminal device and network device. The communication method 

comprises: a terminal device acquiring a code division multiplexing capability of a physical resource occupied by an uplink control 

channel to be transmitted, wherein the code division multiplexing capability refers to the number of terminal devices performing code 

division multiplexing on a unit resource in the physical resource and is based on allocation; the terminal device determining the 

physical resource according to the code division multiplexing capability; and the terminal device transmitting uplink control 

information on the physical resource. In the embodiment of the present invention, by determining a physical resource occupied by an 

uplink control channel to be transmitted according to a code division multiplexing capability of the physical resource occupied by the 

uplink control channel, the resource of the uplink control channel can be accurately determined. 
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(57) Abstract : 

The present invention provides: a kit or device for detecting an ovarian tumor, the kit or device including a nucleic acid for detecting 

miRNA in a specimen from a subject; and a method for detecting an ovarian tumor, the method including the measurement of this 

miRNA in vitro. 
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(57) Abstract : 

The invention relates to a line bushing (1) in a housing (2) of an electrical machine (1) in explosive atmospheres, having a threaded 

bush (100) and a terminal stud (200), wherein the threaded bush (100) is an insulator and is located in, particularly screwed into, a 

recess in the housing (2), wherein the terminal stud (200) is made from an electrically conductive material and is provided, at least in 

sections, with a thread, wherein connection options (206) for lines and braids are provided at either end of the terminal stud (200), 

wherein the terminal stud (200) can be screwed into the threaded bush (100). 
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(57) Abstract : 

The present invention relates to a process for the preparation of a novel and versatile synthesis intermediate and its use in the 

preparation of umeclidinium. The invention also relates to some reference standards allowing to detect impurity traces recurring in the 

preparation of umeclidinium and a process for their preparation. 
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(57) Abstract : 

This press forming method is for press forming a T-shaped part 1 having a top portion 3 connected via a connecting portion 13 for a 

vertical top portion 9 and a horizontal top portion 11, a wall portion 5 formed from the vertical top portion 9 of the top portion 3 to the 

horizontal top portion 11 via the connecting portion 13, and a flange part 7 formed continuously at the lower edge of the wall portion 

5, said press forming method being characterized by: comprising a first forming step for drawing to an intermediate shaped part 21 

having a protruding shaped portion 15 formed on the connecting portion 13, a trimming step for obtaining a trimmed part 41 by 

trimming the intermediate shaped part 21, and a second forming step for forming the T-shaped part 1 in a target shape by form shaping 

the trimmed part 41; and, in the second forming step, flattening the protruding shaped portion 15 and allowing material to flow into 

the wall portion 5a continuous from the connecting portion 13. 
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(57) Abstract : 

An electronic device includes a first sensor, a camera, and a processor functionally connected to the first sensor and the camera, 

wherein the processor is configured to acquire a first biometric signal through the first sensor and a second biometric signal through 

the camera at a first location, acquire a third biometric signal through the first sensor and a fourth biometric signal through the camera 

at a second location, and determine a blood pressure based on the first biometric signal and the second biometric signal acquired at the 

first location and the third biometric signal and the fourth biometric signal acquired at the second location. 
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(57) Abstract : 

This heating monitoring system 10 of coal is provided with an optical fiber 12 which is routed in the bottom of a coal silo 100, and a 

measurement device 14 where an optical pulse is incident to the optical fiber 12 and which measures the temperature distribution 

along the optical fiber 12 by detecting backscatter of the optical pulse from the optical fiber 12. 
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(57) Abstract : 

An apparatus is configured to operate in a wireless communications network cell that is operated so as to provide a first transmission 

band and a second transmission band being separated by a narrow band. The apparatus is configured to transmit a data signal using a 

frequency band comprising a center frequency. The center frequency is a frequency of the narrow band. The apparatus is configured to 

transmit an indicator signal in the frequency band prior to transmitting the data signal so as to indicate the transmission of the data 

signal. 
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(57) Abstract : 

This invention is related to a carrier platform that is developed for installation and positioning of parabolic solar collectors used in 

solar thermal systems and that can move in two axes to enable perpendicularly tracking the sun all day long. 
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(57) Abstract : 

The present application is related to the field of communications and solves the problem in the prior art in which some broadcast 

signals could not be modulated and a terminal device could not access a base station. Provided are a method and device for 

communication. The method comprises: generating a demodulation reference signal (DMRS) sequence of a broadcast signal on the 

basis of a pseudo-random sequence c(m), the DMRS sequence being related to the number (NRB) of resource blocks (RB) of the 

broadcast signal and to the number (nRE) of resource elements (RE) that the DMRS sequence occupies in one RB; and mapping the 

DMRS sequence to one or more symbols. Then, a base station transmits to the terminal device one or more symbols to which a DMRS 

sequence is mapped; the terminal device receives the DMRS sequence transmitted by the base station and generates a DMRS 

sequence on the basis of the described method, and if the generated DMRS matches the DMRS sequence received from the base 

station and meets a requirement, then demodulates data in the broadcast signal on the basis of the DMRS sequence. 
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(57) Abstract : 

A method and apparatus for scheduling a system information block, for use in improving the probability that a terminal obtains the 

system information block. A network device sends a primary information block to the terminal; and the primary information block 

comprising DMTC period information, the terminal receives the primary information block sent by the network device, and detects a 

system information block sent by the network device on a subframe within a DMTC period. Alternatively, the primary information 

block comprises the DMTC period information and DMTC time window information, the terminal detects the system information 

block sent by the network device on a subframe that falls within the DMTC period and falls within a DMTC window length. 

Alternatively, the primary information block comprises system information block period information or MF system information block 

content change indication information, the terminal determines, according to the system information block period information, 

whether content of the detected system information block changes. 
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(57) Abstract : 

Embodiments of the present invention provide a frequency band indicating method, a frequency band determining method, a 

transmitter device, and a receiver device. The frequency band indicating method comprises: generating frequency band indicating 

information, wherein the frequency band indicating information is used for indicating a frequency band that a channel state 

information reference signal (CSI-RS) is in, the frequency band is one of multiple frequency bands, and system configuration 

parameters of at least two of the multiple frequency bands are different; and sending the frequency band indicating information. The 

present invention also provides a frequency band determining method, a transmitter device, and a receiver device. According to the 

technical solution provided by the embodiments of the present invention, a frequency band that a CSI-RS is in is indicated, wherein 

the frequency band is one of multiple frequency bands, and system configuration parameters corresponding to at least two of the 

frequency bands are different. Therefore, by means of the technical solution provided by the embodiments of the present invention, 

corresponding channel measurement resources can be allocated for channel measurement operations in different frequency bands, so 

as to implement channel measurement on the frequency bands. 
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(57) Abstract : 

A method includes inserting a first reference signal and a plurality of bit fields on a first channel, to produce a first signal, where the 

plurality of bit fields includes a first bit field indicating whether a second reference signal is transmitted on a second channel, a second 

bit field indicating whether the first reference signal has the same precoding as the second reference signal, a third bit field indicating 

whether precoding of the first reference signal is similar to precoding of the second reference signal, or a fourth bit field indicating 

transmission precoding differences between the first reference signal and the second reference signal. The method also includes 

performing precoding on the first signal, to produce a first transmission signal, performing precoding on the second channel, to 

produce a second transmission signal, transmitting, to a receiver, the first transmission signal and transmitting, to the receiver, the 

second transmission signal. 
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(57) Abstract : 

The present invention aims to provide portability and ease of storage and mobility by allowing housing when a hula-hoop is not in use 

and connection in a circular form by withdrawing when in use, so as to be utilized for exercise and play. The hula-hoop comprises: a 

main body capable of being divided into a plurality of parts having a circular cross-sectional shape and a two-dimensional arc shape; a 

plurality of middle bodies which are housed in and withdrawn from one side of the main body; and an end body housed or withdrawn 

by being coupled to the last middle body from among the middle bodies and which connects to the other side of the main body, 

wherein the main body, the middle bodies, and the end body are constituted so as to be housed and withdrawn in multi-steps as in the 

form of an antenna or a fishing rod. 
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(57) Abstract : 

A self-piercing fastener having a planar base plate with a top, a bottom, and a peripheral edge. A plurality of prongs are fixed to the 

peripheral edge and extend downward past the bottom of the baseplate. Each of the prongs has a central axis and an arrowhead-shaped 

barb fixed to a distal end. Each barb has opposed front edges extending from the tip, and opposed back edges oriented at a reverse 

acute angle relative to the central axis of the prong. Each barb is adapted to fixedly embed in the interior of a panel to which the 

fastener is affixed. 
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(57) Abstract : 

A clinch-in fastener with a cylindrical body having a top, a bottom, sides and an axial internal bore. The fastener has a single shank at 

the bottom end of the body having a top surface orthogonal to the bore and a chamfer tapering to the bottom of the body. The top 

surface of the shank is adapted for receiving the cold flow of material surrounding a receiving hole of a workpiece. The shank may 

have a plurality of notches in its outermost edge that extend through both the top surface of the shank and the chamfer. The bore of the 

fastener extends completely through the fastener body from top to bottom and may be threaded. A fastener installation system having 

a tool with means for affixation to a rotary and vertically reciprocal element of an industrial machine. The tip of the tool has a distal 

end face with at least one arcuate displacer adapted for deforming a workpiece as the tool rotates and is pressed against the workpiece. 

A bore within the tip holds a fastener installed by the tool. The displacer is vertically and radially tapered along an arcuate ridge 

centered about the axial bore. The width of the displacer is also tapered to a point. 
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   3)JIA, Meiyi  
 

(57) Abstract : 

A signal transmitting method, detection method, device therefor and a communication system. The signal transmitting device 

comprises: a transmitting unit, which is used to transmit a synchronous signal block (SS block) to a user side within the time window 

of a predetermined position within an SS block transmitting cycle. With the present invention, user equipment (UE) cell search and 

measurement time may be reduced, the complexity of UE end processing may be reduced, the power consumption of the UE may be 

reduced, cell switching may be accelerated, and communication interruption may be avoided, thus solving the currently existing 

problems. 
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   4)MOU, Guangsen 
 

(57) Abstract : 

The present invention relates to the field of automatic control. Disclosed are a robot control method and device and a robot. A robot 

control device, by means of identifying user characteristics, locks on and binds to a user and binds to a current position of the user, 

determines a path of a robot for moving to an adjacent area of the bound user, and drives the robot to move to the adjacent area of the 

bound user along the determined path. By binding a user and a robot, the robot can move automatically to follow the bound user, 

thereby freeing both hands of the user to improve user experience significantly. 
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   3)ZHANG, Weiliang 
 

(57) Abstract : 

A method, device and system for transmitting and receiving indication information, relating to the technical field of wireless 

communications. The method comprises: a base station generates first indication information and sends the first indication information 

to a terminal device; and after receiving the first indication information, the terminal device determines a power control mode of a first 

channel according to the first indication information, the first indication information being used for indicating the power control mode 

of the first channel, the power control mode of the first channel being one power control mode in a power control mode set, and the 

power control mode set comprising at least one power control mode. Since a network device can indicate the power control mode of 

the first channel to the terminal device by using the first indication information, compared with the prior art, the mode for a terminal 

device to determine a signal transmit power is more flexible and allows the terminal device to be more adaptable to the current 

network. 
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(57) Abstract : 

The structure of an electronic device, comprising: a card connector (32) provided with a terminal for contacting a card and fixed on a 

PCB (31); a shielding cover covering the card connector (32), fixed on the PCB (31), and forming with the PCB (31) a card tray slot 

(37); a protruding block (36) provided between one sidewall of the shielding cover and a side of the card connector (32) adjacent to 

the sidewall of the shielding cover, the thickness of the protruding block (36) being greater than the thickness of the card connector 

(32); a card tray (34) used for accommodating the card and pluggable/unpluggable in and out of the card tray slot (37), the card tray 

(34) being provided with a first side frame (344) and a second side frame (345) parallel to the direction in which the card tray is 

plugged/unplugged, the first side frame being provided with a protruding element (3441), and the protruding element protruding 

towards the outside of the first side frame. When the card tray (34) is forwardly plugged into the card tray slot (37), the protruding 

element and the protruding block (36) fit each other in the height direction; when the card tray (34) is reversely plugged into the card 

tray slot (37), the protruding block (36) resists the card tray (34) from being plugged into the card tray slot (37). 
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(57) Abstract : 

ATP-dependent generator/accumulator (based on active membranes) ATP-dependent Generator/Accumulator technology springs from 

the idea of utilizing differences in potential coming from work going on at the molecular level (generated by proteins of the cell 

membrane) for the production of electric energy. Cyclic polarization/depolarization is used, coming from a series of membranes, 

(besides the support of ulterior membranes which have been genetically engineered to carry out functions different from those carried 

out by the principal membrane). An extremely versatile system is therefore set up which can function both as an accumulator and a 

generator. It can function as an accumulator because it stores a determined quantity of energy in the form of ATP, and as a generator 

because it transforms potential energy (the bond energy of the ATP molecule) into electric energy. This new technology, therefore, 

allows the realization of accumulators that can virtually beat every record of normal recharging times up to 100% capacity. This is 

carried out by substituting the exhausted ADP-containing solvent which accumulates in the designated tank with a fresh solvent 

containing ATP; this would allow the realization of accumulators that can be recharged is a very short time, and render them 

completely independent from the electric grid. As a generator, it produces no toxic or polluting substances, and even the ATP-rich 

solvent it uses and the ADP-rich by-product it produces are both completely biodegradable. The very technology of this system is 

indicated where electrical devices need to be miniaturized (and therefore also their accumulators) or where it is necessary that the 

accumulator assumes a particular form which would otherwise render it impossible to realize. This technology carries no physical or 

ecological risk in its realization, use or disposal. 
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(57) Abstract : 

The present disclosure provides a decoding method and device and belongs to the field of communications. The method comprises: 

extracting at least one piece of prior information from at least one successfully decoded first transmission block in a history, and 

forming the at least one piece of prior information into a prior information set, one piece of prior information comprising header 

information of a transmission protocol layer of a first transmission block; when a second transmission block to be decoded transmitted 

by a transmitting end is received, selecting first prior information from the prior information set, the second transmission block being 

obtained by the transmitting end encoding a third transmission block; and decoding, according to the first prior information and first 

demodulation information of the second transmission block, the second transmission block to obtain the third transmission block. The 

device comprises a first extraction unit, a selection unit, and a first decoding unit. The disclosure decodes a second transmission block 

by combining first prior information and first demodulation information, such that decoding accuracy is improved. 
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(57) Abstract : 

Inorganic-organic hybrid structures having both ionic and coordinate bonds in a molecular cluster possessing the features of structural 

diversity, high luminescence and stability, and excellent dispersibility, suitable for use as lighting phosphors. 
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(57) Abstract : 

A server executes in a virtual machine and facilitates execution of lightweight plug-in functions that respond to user interface 

commands from a client device. The functions augment the commands with additional processing even though they may not 

implement a user interface, they generate data in real time, they access any data repository or data source, can be written in any 

programming language, and they perceive that they have infinite storage. The client device need not have custom software and 

implements a traditional file-folder user interface using standard applications. Folders and file contents displayed on the client device 

need not exist until specifically requested by the user. Plug-in functions have their own root file system but may share a network 

namespace. Data may be input to a function using a folder name or a micro Web server. Two functions share a database connection to 

a remote computer. Files stored in a local cache are moved to remote storage transparently when a function needs more space. 
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(57) Abstract : 

A pump features a trimmed impeller having a trimmed impeller diameter that is less than a standard full-sized diameter of a standard 

full -sized impeller for a standard full-sized casing, and having a circumferential outer edge; and a modified standard full-sized casing 

having dimensions corresponding to the standard full-sized casing and configured to house the trimmed impeller for pumping a fluid, 

having an outer peripheral wall, and having an inner annular volute portion between the circumferential outer edge of the trimmed 

impeller and the outer peripheral wall configured with a volume of material deposited using an additive manufacturing process so as to 

fill in vacant space otherwise caused by the trimmed impeller diameter being less than the standard full-sized impeller diameter. The 

additive manufacturing process is a directed energy deposition. 
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(57) Abstract : 

A method, a device, and an electronic apparatus for detecting an indicator abnormality. The method comprises: performing 

abnormality detection on an indicator, on the basis of a Gaussian model and a window containing a plurality of monitoring points of 

an indicator. 
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(57) Abstract : 

A system and method for repairing a coke oven having an oven chamber formed from ceramic bricks. A representative system 

includes a insulated enclosure insertable into the oven chamber and includes removable insulated panels that define an interior area for 

workers to work in. The insulated enclosure is movable between an expanded configuration and a compact configuration and moving 

the enclosure to the expanded configuration will decrease the distance between the insulated enclosure and the walls of the oven 

chamber. Removing the panels exposes the ceramic bricks and allows workers within the interior area to access and the bricks and 

repair the oven chamber while the oven chamber is still hot. A loading apparatus lifts and inserts the insulated enclosure into the oven 

chamber. The insulated enclosure can be coupled to additional insulated enclosures to form an elongated interior area. 
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(57) Abstract : 

An embodiment of this disclosure provides a wearable device. The wearable device includes a memory configured to store a plurality 

of content for display, a transceiver configured to receive the plurality of content from a connected device, a display configured to 

display the plurality of content, and a processor coupled to the memory, the display, and the transceiver. The processor is configured 

to control the display to display at least some of the plurality of content in a spatially arranged format. The displayed content is on the 

display at a display position. The plurality of content, when shown on the connected device, is not in the spatially arranged format. 

The processor is also configured to receive movement information based on a movement of the wearable device. The processor is also 

configured to adjust the display position of the displayed content according to the movement information of the wearable device. 
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(57) Abstract : 

The present disclosure proposes a method performed at a network node for scheduling downlink transmissions and a corresponding 

network node. The method includes determining, based on a numberof transport blocks (TBs) scheduled in a downlink transmission to 

be transmitted and a maximum number of coding block groups (CBGs) dividable in the downlink transmission, a maximum numberof 

CBGs dividable in each TB of the downlink transmission; determining a CBG configuration of CBGs scheduled in a corresponding 

TB based on a maximum numberof CBGs dividable in each TB of the downlink transmission; and transmitting downlink control 

signaling indicating the CBG configuration. In addition, the present disclosure also proposes a method performed at a user equipment 

(UE) for feedback Hybrid AutomaticRepeat Request Acknowledgment (HARQ-ACK), and a corresponding user equipment, and a 

communication system including the network node and user equipment. 
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(57) Abstract : 

A covering element (1) for an alternator pole (3), comprising a body (2) of the covering element which is provided with a portion (2a) 

adapted to be fitted on the pole (3) of the alternator and a portion (2b) adapted to be fitted on the cable (4) that is connected to the 

alternator pole, the peculiarity of which consists in that the portion (2a) of the body (2) which is adapted to be fitted on the alternator 

pole is provided with a plurality of coupling teeth (10) which are adapted to allow coupling to a coupling flange (11) of the alternator 

pole, at least one of the teeth (10) being elastically yielding so as to allow the coupling of the covering element to different diameters 

of the coupling flange (11). 
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(57) Abstract : 

Disclosed in the present application is an encoding method, an apparatus, a communication device and a communication system. The 

method comprises: encoding an input bit sequence using a Low Density Parity Check LDPC matrix; the LDPC matrix is obtained on 

the basis of a spreading factor Z and a basis matrix; the basis matrix includes 0 to 4th lines and 0 to 26th columns in one of the 

matrixes shown in Fig.3b-1 to Fig.3b-8; or the basis matrix includes 0 to 4th lines and a part of 0 to 26th columns in one of the 

matrixes shown in Fig.3b-1 to Fig.3b-8. According to the encoding method, the apparatus, the communication device and the 

communication system in the present application, channel encoding demands can be satisfied. 
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(57) Abstract : 

Provided by the present application are a random access method, terminal and network device, the random access method comprising: 

a terminal determining whether a resource used for random access and a resource used for receiving a downlink signal conflict; if the 

resource used for random access and the resource used for a downlink signal conflict, the conflicting random access resource is not 

used for random access, and priority is given to the resource used for receiving a downlink signal, thus avoiding conflict between the 

reception of downlink signals and random access preambles for uplink sending. 
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(57) Abstract : 

The present invention relates to a device for preventing leakage of gas within a container, and more particularly, to a device for 

preventing leakage of gas within a container, wherein the device prevents gas contained in a beverage from leaking to the outside. To 

this end, the device for preventing leakage of gas within a container according to the present invention includes: a fixing tool having a 

certain thickness and divided into two or more parts; a first fastening member that has a hollow pipe shape and is divided into two or 

more parts in the longitudinal direction, the first fastening member having a mounting part, which is formed on the inside of an upper 

end and into which a portion of the fixing tool is inserted, and having threads, which are formed on the inside and outside of the lower 

end; a coupling member coupled to the threads formed on the outside of the lower end of the first fastening member so that the first 

fastening members divided into two or more parts are fixed while coupled to each other; a second fastening member having a hollow 

pipe shape and having a sealing mounting part, which is formed on the upper end and into which a portion of sealing is inserted, the 

second fastening member being inserted into the first fastening member by the threads formed on the outside thereof; a perforation 

member which is inserted into the second fastening member, has a hollow pipe shape, has at least one through-hole formed in an upper 

end that is cone-shaped, and has a lower end that is open; and a pressing member into which the lower end of the perforation member 

is inserted. 
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(57) Abstract : 

In order to improve the linearity of rising pulse detection to 0.5% or less to enhance magnetic sensitivity and linearity, which are 

advantages of rising pulse detection, this magnetic sensor has a configuration in which two magnetic wires (21, 22) are installed in one 

coil (3) and pulse currents are caused to flow in opposite directions therethrough. The magnetic wires (21, 22) have a two-phase 

magnetic domain structure which has an anisotropic magnetic field of 20 G or less, and has a surface magnetic domain having a 

circumferential spin arrangement, and a central core magnetic domain having a spin arrangement in an axial direction. Pulse currents 

having a frequency of 0.2 to 4.0 GHz, and having a strength necessary to generate circumferential magnetic fields at least 1.5 times the 

anisotropic magnetic field at the surface of the magnetic wires (21, 22), are applied to the magnetic wires (21, 22). Further, a coil pitch 

of the coil (3) is at most equal to 10 µm. 
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(57) Abstract : 

The present invention relates to the field of perfuming composition. More particularly, the present invention describes a process for 

preparing a stable perfuming composition comprising a perfume oil, a viscosifying agent comprising tricyclodecanedimethanol 

alcohol, and a perfumery carrier comprising dipropylene glycol. 
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(57) Abstract : 

The internal combustion engine (10) comprises at least two cylinders (11, 1') with parallel longitudinal axes, each cylinder comprising 

an opening and a piston (12, 12') capable of moving in translation inside said cylinder, the respective openings of the cylinders facing 

each other, the pistons being in kinematic relation with a connecting rod-crank mechanism comprising: - a spacer (13) connecting said 

pistons, suitable for maintaining a fixed spacing between the pistons, the pistons being respectively attached to the arms (131, 131') of 

the spacer, - a crankshaft (20) rotating about an axis, arranged between the openings of the cylinders and between the longitudinal 

axes of said cylinders, the crankshaft comprising a crank pin (21), - a rocker (40) rotating about the crank pin, - at least one connecting 

rod (30) comprising a first so-calledbottom" end (31), rigidly attached to the spacer, and a second so-calledhead" end (32), rigidly 

attached to one of the ends of the rocker. 
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(57) Abstract : 

A system and method for performing beam management is disclosed. In one embodiment, a method includes: determining a 

relationship between a first reference signal and a second reference signal, wherein the first and second reference signals share a same 

or similar one or more of the following properties: a channel property, a transmission property and a reception property; and 

transmitting the first and second reference signals to a wireless communication node. 
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(57) Abstract : 

A method of displaying a graphic user interface and electronic device. The method comprises: displaying a first sub-screen of a main 

screen on a touch screen of an electronic device (S801), wherein the first sub-screen may comprise a first area and a second area; the 

electronic device detecting a first touch gesture of a user on the touch screen (S802); and in response to the first touch gesture, 

displaying, on the touch screen, the second area of the first sub-screen and a first area of a second sub-screen of the main screen 

(S803), wherein the first area of the first sub-screen and the first area of the second sub-screen have the same size. The present 

application increases the efficiency of an electronic device, reduces the user operations and improves the user experience. 
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(57) Abstract : 

A display method and apparatus, relating to the technical field of communications, which can solve the technical problem of a low 

efficiency when a terminal switches the display of an application on a plurality of screens, and improve the user experience when a 

terminal is a PC. The method comprises: when a first terminal (100) establishes a connection with a second terminal (200), the first 

terminal (100) acquiring a first gesture of a user for a target shortcut in a first display interface, wherein the first display interface is an 

interface presented by the first terminal (100), and a target content corresponding to the target shortcut is not operating in the 

foreground of the first terminal (100); according to the first gesture, the first terminal (100) sending first display data to the second 

terminal (200), so that the second terminal (200) displays the first display data in a second display interface, wherein the first display 

data is data associated with the target content, and the second display interface is an interface presented by the second terminal (200). 
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(57) Abstract : 

Aspects of the present disclosure are directed toward power outage assessment using customer-site communication devices which are 

powered by utility power lines and which communicate with a remotely-situated computer server over a broadband network according 

to certain schedules. The server can receive from the devices, communications indicative of an operating status of each respective 

communication device as expected according to the schedules. In response to receiving and/or not receiving the respective 

communications from the devices and taking into account other parameters, the server can assess a possible power outage within one 

or more regions by comparing the received communications and threshold criteria associated with the schedules. Based on such 

criteria, the server can detect and report on conditions suggestive of a power outage in regions associated with the communication 

devices. 
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(54) Title of the invention : PROCESS OF APPLYING A CFRP PATCH ON A STEEL PLATE TO BE FORMED 
 

  

(51) International classification  
:B62D 29/00, B32B 

15/18, C21D 1/673 

(31) Priority Document No  :1750723-7  

(32) Priority Date  :08/06/2017 

(33) Name of priority country  :Sweden 
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        Filing Date 

:PCT/EP2018/062845  

:17/05/2018 

(87) International Publication No  :WO 2018/224274  
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GESTAMP HARDTECH AB  
      Address of Applicant :P.O. Box 828 971 25 Lule Sweden 

(72)Name of Inventor : 

   1)WIKSTRïM, Lars  
 

(57) Abstract : 

A process of producing a composite motor vehicle component, the process comprising the steps of: heating a surface treated steel part 

(1) to an austenite temperature so as to form austenite in said steel part; forming the steel part to a desired shape, cooling the steel part 

to a temperature below 500 °C, applying a patch (2) of a prepreg fibre reinforced polymer to at least a part of said steel part, pressing 

the applied patch (2) of fibre reinforced polymer into adhesion to steel part (1), and at least partly curing said patch inside said 

pressing tool. 
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(54) Title of the invention : ULTRASTABLE RECHARGEABLE MANGANESE BATTERY WITH SOLID-LIQUID-GAS 

REACTIONS 
 

  

(51) International classification  

:H01M 12/08, H01M 

14/00, H01M 4/52, 

H01M 4/66, H01M 

4/92 

(31) Priority Document No  :62/513373  
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(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/034919  

:29/05/2018 
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(71)Name of Applicant :  

   1)THE BOARD OF TRUSTEES OF THE LELAND 

STANFORD JUNIOR UNIVERSITY  
      Address of Applicant :Office of the General Counsel Building 

170, Third Floor, Main Quad P.O. Box 20386 Stanford, California 

94305-2038 U.S.A. 

(72)Name of Inventor : 

   1)CHEN, Wei 

   2)CUI, Yi  
 

(57) Abstract : 

A rechargeable manganese battery includes: (1) a first electrode including a porous, conductive support; (2) a second electrode 

including a catalyst support and a catalyst disposed over the catalyst support; and (3) an electrolyte disposed between the first 

electrode and the second electrode to support reversible precipitation and dissolution of manganese at the first electrode and reversible 

evolution and oxidation of hydrogen at the second electrode. 
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(54) Title of the invention : CONNECTION TERMINAL 
 

  

(51) International classification  :H01R 4/48 

(31) Priority Document No  :10 2017 109 694.9  

(32) Priority Date  :05/05/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/060594  

:25/04/2018 

(87) International Publication No  :WO 2018/202504  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WAGO VERWALTUNGSGESELLSCHAFT MBH  
      Address of Applicant :Hansastrae 27 32423 Minden Germany 

(72)Name of Inventor : 

   1)KïLLMANN, Hans -Josef 

   2)HARTMANN, Frank  
 

(57) Abstract : 

The invention relates to a connection terminal (1) comprising an insulating substance housing (2) that has a conductor insertion 

channel (3) extending in the direction of a conductor insertion axis (L), and an actuation channel (5) positioned next to said conductor 

insertion channel (3). The connection terminal (1) additionally comprises a U-shaped, curved torsion spring (11) having a contact limb 

(12), a clamping limb (15) and a spring arc (13) which connects said contact limb (12) to the clamping limb (15), a bus bar (8), and an 

actuation trigger (6) which is received in and can be displaced longitudinally in the actuation channel (5). The contact limb (12) is 

mounted on the bus bar (8), and a clamping edge (17) of the clamping limb (15) forms, with a contact region of said bus bar (8), a 

spring-loaded clamping connection. An actuation axis (B) that is defined by the longitudinal displacement direction of the actuation 

trigger (6) in the actuation channel (5), and said conductor insertion axis (L), are oriented at an angle of 5° to 30° to one another. 
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(54) Title of the invention : SYSTEM AND METHOD FOR OPTICAL TRACKING 
 

  

(51) International classification  
:G06K 9/20, G06K 

9/46 

(31) Priority Document No  :62/529833  

(32) Priority Date  :07/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2018/000892  

:19/01/2018 
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      Address of Applicant :129, Samsung-ro, Yeongtong-Gu, 

Suwon-Si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)PERI, Christopher A. 
 

(57) Abstract : 

A method, electronic device, and non-transitory computer readable medium for optical tracking are provided. The method includes 

identifying at least one object within an environment, from received image data. The method also includes assigning a volatility rating 

to the identified object. Additionally, the method includes determining one or more tracking points associated with the identified 

object. The method also includes determining a priority rating for the each of the one or more tracking points associated with the 

identified object based on the assigned volatility rating of the identified object. The method also includes selecting the one or more 

tracking points for optical tracking based on the priority rating. 
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(54) Title of the invention : NON ADIABATIC 2-PHASE (LIQUID-LIQUID) POLYMERIZATION PROCESS 
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(87) International Publication No  :WO 2018/220486  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)BROWN, Stephen 

   2)LACOMBE, Yves 

   3)MOLLOY, Brian  

   4)VAN ASSELDONK, Lawrence 

   5)SALOMONS, Stephen 
 

(57) Abstract : 

Disclosed are methods and conditions for manufacturing a polyethylene polymer or copolymer in a liquid/liquid biphasic non-

adiabatic reaction, and the compositions and articles made therefrom. 
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:PCT/EP2018/060692  

:26/04/2018 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  
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      Address of Applicant :24, route de Diekirch 7440 Lintgen 

Luxembourg 

(72)Name of Inventor : 

   1)SELLEN, Stephan 

   2)SCHMITZ, Philip pe 
 

(57) Abstract : 

The invention is directed to a gas cylinder valve (2) comprising a body (4) with an inlet (18), an outlet (40) and a passage (20) fluidly 

interconnecting said inlet and outlet; a shut-off device (22) with a seat (26) formed in the passage (20) and a shutter (24) movable 

along a longitudinal axis (7) for cooperating with said seat; a spindle (12) rotatably mounted on the body (4) along the longitudinal 

axis (7) and cooperating with the shutter (24) such as to move said shutter upon rotation of said spindle; a residual pressure device 

(28) fluidly downstream of the shut-off device (22), with a seat (32) formed in the passage (20) and a piston (30) movable along a 

transversal axis (38. At least one of the shutter (24) and the piston (30) shows a recess or opening (24.4) accommodating the other of 

said shutter and piston. 
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   1)KOHEN, Ran, Roland 
 

(57) Abstract : 

A street light has a pole of at least 6 feet in length, and has an electrical socket attached to an end of the pole. The socket includes a 

body having an interior, and a cover positioned on the body to cover the interior of the body. The cover has a ring-shaped openings 

providing passage into the interior of the body. Resiliently mounted electrical contactors are each positioned in the interior of the body 

and adjacent to one of the ring-shaped openings in the cover. A central bore extends through the body, and a ledge is positioned at the 

end of the bore to extend radially outward. The socket is connectable to a mating plug to mechanically and electrically connect a street 

light or other device to the pole. The street light can include sensors that are connectable using a similar socket and plug. 
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   3)TAKEYAMA Hayato  

   4)MATSUZAKI Akira  
 

(57) Abstract : 

Provided is a high-strength cold-rolled steel sheet to which Cu is added to improve delayed fracture resistance characteristics, which 

has good chemical conversion treatability during low-temperature chemical conversion treatment and for which excellent post-

painting corrosion resistance and delayed fracture resistance characteristics can be attained. The high-strength cold-rolled steel sheet 

contains at least one of Si, Mn, and Al and 0.05-0.25 mass% of Cu, wherein: the steel structure is a recrystallized structure; no oxide 

layer containing at least one of Al, Si, and Mn is present on the surface of the steel sheet; and cross-sectional coverage by a deposited 

metal Cu on the steel sheet surface is 30% or less. A film of a pickling liquid on the surface of the steel sheet reacts with the steel 

sheet between a period after pickling until washing with water causing Cu to be eluted from the steel plate and deposited on the 

surface of the steel plate. This deposited metal Cu lowers the chemical conversion treatability, and so, by keeping the cross-sectional 

coverage by this deposited metal Cu to a low level, chemical conversion treatability can be improved. 
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(57) Abstract : 

The invention relates to the filling of boxes for valuable documents and to this end comprises a box-receiving element for receiving a 

box for valuable documents and a grip mechanism for transporting a pile of valuable documents from a valuable document container 

into the box for valuable documents. The device also optionally comprises a formatting mechanism for automatically aligning a pile of 

valuable documents received from the valuable document container, before it is placed in the box for valuable documents. In a 

preferred form of embodiment, a finger element is applied to the transport element of the grip mechanism, in addition to the grip 

mechanism, said finger element being inserted into the box for valuable documents before the valuable documents are placed therein. 
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   1)TANIGUCHI, Hiroshi  

   2)MOCHIZUKI, Hiroaki  
 

(57) Abstract : 

The present invention provides: a resin composition for molding by which can be formed a molded body having excellent heat 

resistance and mechanical performance as well as a high degree of surface smoothness; a molded body; and a pipe using the resin 

composition for molding. This resin composition for molding contains a chlorinated vinyl chloride resin, a thermal stabilizer, and an 

impact resistance improving agent. The chlorinated vinyl chloride resin contains chlorine in the amount of 63-72 mass%, and the 

thermal stabilizer comprises a compound containing calcium and a compound containing zinc. The content of the thermal stabilizer is 

0.4-10.0 parts by mass and the content of the impact resistance improving agent is 1.0-10.0 parts by mass with respect to 100 parts by 

mass of the chlorinated vinyl chloride resin. 
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   2)HADIDA RUAH, Sara, Sabina 
 

(57) Abstract : 

Compounds, and pharmaceutically acceptable salts thereof, useful as inhibitors of sodium channels are provided. The compounds have 

the formula (I) wherein R is H or CH2OPO(OH)2. Also provided are pharmaceutical compositions comprising the compounds or 

pharmaceutically acceptable salts and methods of using the compounds, pharmaceutically acceptable salts, and pharmaceutical 

compositions in the treatment of various disorders, including pain. 
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   3)XU, Jun 

   4)PENG, Focai 
 

(57) Abstract : 

The present application provides a sequence determining method and apparatus, a device, and a storage medium. The sequence 

determining method comprises: mapping, according to M index, a first bit sequence having a length of K bits to a specified position to 

obtain a second bit sequence; encoding the second bit sequence by using a Polar code to obtain a bit sequence encoded by using the 

Polar code; and selecting T bits from the bit sequence encoded by using the Polar code as a bit sequence to be transmitted, K and T 

being positive integers, and K=T. 
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(72)Name of Inventor : 

   1)JIN, Seungri 
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   3)KIM, Soenghun 

   4)SAYENKO, Alexander 
 

(57) Abstract : 

The present disclosure relates to a communication technique combining a 5G communication system, that supports higher data 

transmission rates than 4G systems, with IoT technology, and a system therefor. The present disclosure can be applied to intelligent 

services based on 5G communication technology and IoT related technology (for example, smart homes, smart buildings, smart cities, 

smart cars or connected cars, healthcare, digital education, retail businesses, security and safety related services, and the like). The 

present invention suggests a method and an operation for configuring a PDCP layer and a service data association protocol (SDAP) 

layer, thereby facilitating an efficient flow-based QoS process. 

  

No. of Pages : 120 No. of Claims : 15 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20109 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937049274 A 

(19) INDIA  

(22) Date of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : DETERMINING CARDIOVASCULAR FEATURES USING CAMERA-BASED SENSING 
 

  

(51) International classification  :A61B 5/00 

(31) Priority Document No  :62/492838  

(32) Priority Date  :01/05/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2018/005064  

:02/05/2018 

(87) International Publication No  :WO 2018/203648  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
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(57) Abstract : 

In one embodiment, a computer-readable non-transitory storage medium embodies software that is operable when executed to, in real 

time, capture a number of images of a user; and determine a time-series signal for the user based on the plurality of images. The signal 

includes one or more segments that are physiologically plausible and one or more segments that are physiologically implausible. The 

software is further operable to identify one or more of the physiologically plausible sub-segments based on one or more pre-defined 

signal characteristics; and calculate one or more heartrate measurements based on the physiologically plausible sub-segments. 
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(57) Abstract : 

The invention relates to a processing device for generating a secondary synchronization signal sequence to be utilized together with a 

primary synchronization signal sequence for synchronization, the processing device being configured to: determine a first cyclic shift 

and a second cyclic shift based at least on a cell ID, wherein at least one of the first cyclic shift and the second cyclic shift is 

associated with the primary synchronization signal sequence by being determined based also on an index of the primary 

synchronization signal sequence; and generate the secondary synchronization signal sequence either based on a modulo-2 summation 

of a first binary sequence cyclically shifted by a first cyclic shift and a second binary sequence cyclically shifted by a second cyclic 

shift, or based on a multiplication of a first modulated binary sequence cyclically shifted by a first cyclic shift m0 and a second 

modulated binary sequence cyclically shifted by a second cyclic shift m1, such that if two generated secondary synchronization signal 

sequences associated with a primary synchronization signal sequence are cyclically shifted versions of each other, the two generated 

secondary synchronization signal sequences are non-consecutively shifted versions of each other. Furthermore, the invention also 

relates to a network node, a client device, corresponding methods, a computer program, and a computer program product. 
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(57) Abstract : 

A baffle assembly for use in a transportation vehicle, comprising a carrier including an interior portion that includes a plurality of 

walls extending upward, a rim portion that extends to substantially surround the interior portion and a fastener that extends upward 

from the rim portion in the same direction as the plurality of walls. The baffle also includes a resinous sealant that includes a polymer 

that is adapted for thermal expansion upon activation by heat that is located on at least a portion of the interior portion wherein the rim 

portion is substantially free of any sealant. 
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(57) Abstract : 

This invention relates to compounds that are agonists of the muscarinic M1 and/or M4 receptor and which are useful in the treatment 

of diseases mediated by the muscarinic and M4 receptors. Also provided are pharmaceutical compositions containing the compounds 

and the therapeutic uses of the compounds. Compounds provided are of formula (I) where X1; X2; R1 and R4 are as defined herein. 
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(57) Abstract : 

Embodiments of the present application provide a Polar code encoding and decoding method and device. The method comprises: an 

information bit set is acquired from a Polar code construction sequence table according to an information bit length and a target code 

length of information to be encoded, a mapping relationship between an encoding parameter and a construction sequence 

corresponding to the encoding parameter being stored in the Polar code construction sequence table, the construction sequence being a 

sequence characterizing the reliability rank of polarized channels, and the encoding parameter comprising at least one of an 

aggregation level, a target code length, and a mother code length, or the encoding parameter being a maximum mother code length. 

The information to be encoded is encoded, according to the information to be encoded and the information bit set, by using a Polar 

code. Thus, the stored construction sequence is independent of the information bit length, which greatly reduces the storage overhead 

of the Polar code construction sequence table. 
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(57) Abstract : 

Disclosed in the present application are a service processing method, device, and system. The method comprises: receiving radio 

frequency signals sent by a terminal device and comprising device identifiers; selecting a radio frequency signal among the received 

radio frequency signals, and using a terminal device corresponding to a device identifier comprised in the radio frequency signal as a 

target payment device; collecting first biological characteristic information of a user using the terminal device; and after a verification 

result obtained by verification on the identity of the user based on the first biological characteristic information is obtained, if the 

verification result indicates successful verification, sending a payment request to a server, the payment request being used for making 

a request of payment completion based on a payment account corresponding to the target payment device. The payment device is 

selected based on the radio frequency signal sent by the terminal device and identity authentication is carried out on the user based on 

the collected biological characteristic information; and payment is completed after successful authentication. Accordingly, the security 

of the payment operation is ensured, the convenience of the payment operation processing is ensured, the payment operation flow is 

simplified, and user experience of electronic payment by the user is improved. 
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(57) Abstract : 

The present application provides a communication method, a terminal device and a network device. The method comprises: a terminal 

device receiving first indication information sent by a network device, the first indication information being used to indicate a first 

time-frequency resource for transmitting a reference signal of the terminal device; the terminal device receiving second indication 

information sent by the network device, the second indication information being used to indicate a second time-frequency resource; 

the terminal device determining, according to the second indication information, whether the first time-frequency resource comprises a 

third time-frequency resource, the third time-frequency resource being: a time-frequency resource included in the first time-frequency 

resource and in the second time-frequency resource at the same time, or a time-frequency resource adjacent to the second time-

frequency resource, or a time-frequency resource of which the interval from the second time-frequency resource is less than a preset 

first interval, or a time-frequency resource related to the second time-frequency resource. Thus, the terminal device further determines 

whether to use a signal on a third time-frequency resource. 
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(57) Abstract : 

Disclosed are a coding method and a communication device. The method of the embodiments of the present invention comprises: 

constructing a check equation according to a correlation between a first sub-channel and a second sub-channel which is in a second 

sub-channel group, wherein a check bit of the check equation corresponds to the first sub-channel, an information bit of the check 

equation corresponds to the second sub-channel, the second sub-channel group comprises at least one second sub-channel, a serial 

number of the first sub-channel is divided by a first pre-set value, and the remainder is a second pre-set value, a serial number of the 

second sub-channel is divided by a third pre-set value, and the remainder is a fourth pre-set value, and the serial number of the first 

sub-channel is greater than the serial number of the second sub-channel; and using the check equation to perform coding. Further 

provided is a communication device for providing a method which uses a check equation, which is easily achieved and low in 

overheads, to perform coding. 
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(57) Abstract : 

A method for power control for uplink transmission is provided. In an embodiment, a method in a user equipment (UE) for reference 

signal (RS) relationship specific uplink (UL) transmission power control includes transmitting, by the UE, a first UL signal according 

to a first power control set including at least one of a first target power, a second target power, a DL reference signal (RS) for pathloss 

estimation, a pathloss compensation factor, and a transmit power command (TPC). The first power control set is determined according 

to a first RS relationship between one first RS and a first UL signal. 
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(57) Abstract : 

The present application provides a communication method, a network node, and a radio access network system. The method is applied 

to a radio access network system comprising a first network node and a second network node, wherein the first network node 

communicates with the second network node by means of a first communication interface. The method comprises: the first network 

node receives first configuration information from the second network node, the first configuration information comprising a serving 

cell set configured for a terminal device, indicating the state of a secondary cell, and being generated by the second network node over 

a first protocol layer; the first network node sends the first configuration information to the terminal device; and the first network node 

sends first indication information to the terminal device, the first indication information comprising information about the state of at 

least one secondary cell, which belongs to the serving cell set, and the first indication information being generated by the first network 

node over a second protocol layer. 
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(57) Abstract : 

The invention relates to the field of waste treatment, pyrolysis and gasification and concerns an apparatus (40) for syngas bio-

methanation comprising a unit (12) for pyrolysis/gasification receiving organic material, the unit (12) for pyrolysis/gasification 

generating syngas, comprising at least one membrane reactor (16) inside a liquid bath (17) comprising at least one bacteria population, 

the membrane reactor (16) comprising at least one hollow fiber (5) in contact with the liquid bath (17), around which a biofilm is 

formed and into which the syngas from the unit (12) for pyrolysis/gasification flows, so as to convert the syngas into methane. The 

invention also concerns a method for bio-methanation of syngas comprising a step of providing syngas from a unit for 

pyrolysis/gasification to a membrane reactor inside a liquid bath comprising at least one suitable bacteria population, said membrane 

reactor comprising at least one hollow fiber in contact with the liquid bath, around which a biofilm is formed and into which the 

output syngas of the unit for pyrolysis flows, so as to convert the syngas into methane. 
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(57) Abstract : 

The present invention provides methods for improved label-free absolute quantification of relatively low abundant polypeptides by 

liquid chromatography/mass spectrometry analysis of peptide products obtained from simple or complex polypeptide mixtures. The 

methods for absolute quantification include MS signals from a set of qualified ions of peptide products of a relatively high abundant 

polypeptide to improve quantification of a relatively low abundant polypeptide. 
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(57) Abstract : 

In one aspect, compositions are described herein, and in another aspect methods are described herein. In some embodiments, a 

polymerizable composition described herein comprises (i) one or more alkoxylated or alkenoxylated, or non-alkoxylated and non- 

alkenoxylated, citric acid, citrate, or ester/amide of citric acid; (ii) a polyol or polyamine such as a diol or diamine; and (iii) at least 

one of an associated or dissociated salt comprising a monovalent, divalent, or trivalent metal cation. In some cases, the polymerizable 

composition comprises additional monomers. In some cases, a composition described herein comprises a polymer or oligomer formed 

from a polymerizable compositions described herein. In other instances, a self-setting composite material comprising a mixture of a 

metal oxide crosslinker and a citrate based polymer, as well as methods of preparing same, are described herein. 
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(57) Abstract : 

Provided are a coupling roller that firmly couples two band-shaped and unvulcanized rubber materials together, and a conveyance 

device including the coupling roller. A coupling roller 1 couples overlapped parts 4 together where respective ends 2e and 3e in a 

longitudinal direction of band-shaped and unvulcanized first and second rubber materials 2 and 3 are caused to overlap each other. 

The coupling roller 1 includes a body part 5 constituting a rotational axis a and annular protrusion parts 6 protruding from the body 

part 5 in a direction orthogonal to an axis direction of the body part 5. 
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(57) Abstract : 

Through the present invention, the CRISPR-Cas3 system is successfully established in a eukaryotic cell. 
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(57) Abstract : 

Portion- or tile-based video streaming concepts are decribed. 
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(57) Abstract : 

The present invention relates to set comprising a filter candle for separating a compressed gas and a disperse phase present therein, 

and a bottom cap placed on a lower side of the filter candle, wherein the filter candle contains a filter medium, which, looking in the 

flow direction of the gas, contains a coalescence medium for coalescing the disperse phase and a drainage medium for draining the 

coalesced disperse phase in a downward direction to the bottom cap for discharging the coalesced disperse phase, wherein at least one 

drainage opening is provided in the bottom cap at a position corresponding to the drainage medium for discharging coalesced liquid 

from the drainage medium. The set is characterized in that a side of the bottom cap facing away from the filter medium is provided 

with a drip- off position and with at least one drainage profile which extends from the at least one drainage opening, wherein the 

drainage profile is provided for discharging the coalesced disperse phase from the at least one drainage opening to the drip-off position 

along which the coalesced disperse phase is discharged. 
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(57) Abstract : 

The invention relates to a method for producing an adhesive tape, in particular a wrapping tape for wrapping around cables in 

automobiles. A strip-shaped carrier (2) is provided with a UV cross-linkable adhesive coating (5). In addition to an acrylate-based 

pressure-sensitive adhesive with embedded photoinitiators, the adhesive coating (5) comprises at least one additive. The 

photoinitiators are activated for cross-linking by irradiation with a UV light source (6) emitting in the range of its activation 

wavelength. According to the invention, the activation wavelength of the photoinitiators is above 280 nm, in particular above 315 nm. 
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(57) Abstract : 

The present application provides a bandwidth resource configuration method, apparatus, and system. The method comprises: on a UE 

source working bandwidth resource, a base station and a UE transmitting first UE-specific information of said UE; on a UE calibration 

bandwidth resource of the UE, the base station sending, to the UE, information of the UE target operating bandwidth resource of the 

UE, said UE target operating bandwidth resource being used for transmission of the second UE-specific information of the UE by the 

base station and the UE; the UE source operating bandwidth resource and UE calibration bandwidth resource are not completely 

identical. By means of the bandwidth resource configuration method provided by the present application, it is possible to perform 

calibration when a base station and a UE have inconsistent understandings of an operating bandwidth resource of said UE; after 

calibration, the base station and the UE are caused to have consistent understandings of the operating bandwidth resource of the UE, 

thereby enabling the base station and UE to communicate normally. 
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(57) Abstract : 

The present application provides a reference signal sending method. The method comprises: determining a resource set, which is used 

for bearing a demodulation reference signal and downlink information, the downlink information being downlink control information 

or downlink data, the demodulation reference signal being used for demodulating the downlink information, the resource set 

comprising a first time frequency resource set and a second time frequency resource set, the first time frequency resource set being a 

reserved time frequency resource set, and the second time frequency resource set being used for bearing the demodulation reference 

signal; determining a third time frequency resource set according to the position of the second time frequency resource set and a preset 

offset when there is an overlapping portion between the first time frequency resource set and the second time frequency resource set; 

and sending the demodulation reference signal according to the third time frequency resource set. Therefore, transmission of a 

demodulation reference signal can be reliably implemented, and thus the reliability of communication is improved. 
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(57) Abstract : 

Embodiments of the invention disclose an antenna, a peripheral circuit, an antenna system, and a signal processing method. The 

method of the embodiments of the invention comprises: providing a first layer antenna, a second layer antenna, a first probe, a second 

probe, a first connector, and a second connector, wherein main bodies of the first layer antenna and the second layer antenna are 

respectively attached with a circular micro-strip patch, and the circular micro-strip patch attached to the first layer antenna is provided 

therein with a first feed network and a second feed network; connecting the first layer antenna to the first probe and the second probe 

via the first feed network and the second feed network; and connecting the first layer antenna to the first connector and the second 

connector, wherein the connection positions of the first connector and the first probe with the first layer antenna correspond to each 

other, and the connection positions of the second connector and the second probe with the first layer antenna correspond to each other. 
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(57) Abstract : 

A generator for capturing and converting wave energy into a more useful form is provided. The generator comprises: at least one 

energy capturing float (2) which is movable in response to wave motion; a reaction member (1) to be positioned below the energy 

capturing float; connecting lines (5a, 5b, 5c, 5d) for connecting the at least one energy capturing float to the reaction member and 

defining a spacing (D2) between the energy capturing float and the reaction member; energy convertors (6a, 6b, 6c, 6d) for converting 

relative movement between the reaction member and at least one respective energy capturing float to useful energy. The generator 

includes depth setting means such as adjustable mooring lines (3a, 3b, 3c, 3d) securing the reaction member to the sea bed SB for 

setting the depth (D1) of the reaction member in the sea. Both the float and the reaction member possess a positive buoyancy, allowing 

suitable tension to be applied to the mooring lines. The improved tension brought about by the net positive buoyancy has the 

surprising effect of improved stability in energetic sea conditions. 
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(57) Abstract : 

The present invention provides a method for manufacturing a sintered body, the method comprising forming the sintered body 

containing a metal oxide having a spinel-type structure by heating a mixture containing a plurality of particles of the metal oxide 

having the spinel=type structure and a metal acetylacetonate, under pressure, at a temperature no lower than the melting point of the 

metal acetylacetonate and no higher than 600°C. Furthermore, the present invention provides: a structure manufactured by said 

method; and a composite structure in which said structure and a substrate are bonded at a bonding layer. 
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(57) Abstract : 

Systems and methods for indicating and determining channel structure information in a wireless communication network are disclosed 

herein. In one embodiment, a method performed by a first node is disclosed. The method comprises: receiving a wireless signal from a 

second node; obtaining channel structure information indicated by the wireless signal; determining a first waveform parameter set 

configured for the wireless signal; and determining transmission attributes of a transmission link between the first node and the second 

node in a predetermined time duration with respect to the first waveform parameter set based on the channel structure information. 
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(57) Abstract : 

The composition of the present invention comprises the following (A), (B), and (C) components. It is preferable that the (C) 

component be contained in an amount of 0.1-50 parts by mass per 100 parts by mass of the sum of the (A) and (B) components. (A) 

component: at least one melamine salt selected from the group consisting of melamine orthophosphate, melamine pyrophosphate, and 

melamine polyphosphate. (B) component: at least one piperazine salt selected from the group consisting of piperazine orthophosphate, 

piperazine pyrophosphate, and piperazine polyphosphate. (C) component: cyanuric acid or zinc cyanurate. 
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(57) Abstract : 

An abnormal state diagnosing device 1A diagnoses an abnormal state of a process on the basis of a plurality of deviation indices 

which index the magnitude of a deviation from a reference, taking a normal state of the process as the reference, wherein the abnormal 

state diagnosing device is provided with: a color mapping unit 64 which configures a two-dimensional matrix in which a 

chronological element axis including time serves as a first axis, and items of the deviation indices serve as a second axis, associates 

data relating to each item of the deviation indices and each chronological element with each cell in the matrix, and assigns a color 

corresponding to the magnitude of the deviation index to each cell in the matrix; and a color map display unit 65 which displays a 

color map created by the color mapping unit. 
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(57) Abstract : 

There is disclosed a mobile terminal comprising a display unit; a metal bracket comprising a middle frame provided in a rear surface 

of the display unit; and a side frame partially distant from the middle frame and configured to define a lateral surface; a main board 

loaded in a rear surface of the bracket; a rear case configured to cover the main board and define an external appearance of a rear 

surface; and a first conductive pattern formed in an inner surface of the rear case, wherein the main board comprises a first feeding 

portion connected with the side frame; a second feeding portion connected with the first conductive pattern; and a first grounding 

portion connected with the side frame and the first conductive pattern and located between the first feeding portion and the second 

feeding portion. 
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(57) Abstract : 

The invention relates to a multipart oil scraper piston ring containing a slotted spring element and at least one lamella element which is 

operatively connected to the spring element and is provided with an abutting region. The abutting ends of the lamella element are 

provided in an overlapping manner in the region of the mutually facing lamella element abutting regions such that one of the abutting 

ends of the lamella ring is stepped when viewed in the axial direction. The height of the step corresponds to the axial thickness of the 

lamella element such that the free limb of the stepped abutting region engages beneath the non-stepped end region over a specifiable 

length, and the spring element is a meander spring, the winding sections of which are formed with a reduced overall height in the 

overlapping region of the lamella element when viewed in the axial direction. 
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(57) Abstract : 

Provided is a power conversion device reduced in size. The power conversion device is provided with a case (30), a power module (4), 

a smoothing capacitor (5), and a high-voltage connection portion (8). The power module (4) is housed in the case (30). The smoothing 

capacitor (5) is fixed to the case (30) with a capacitor fixing bolt (54) and suppresses voltage variation. The high-voltage connection 

portion (8) electrically connects the power module (4) and the smoothing capacitor (5) to each other. When a position where the 

smoothing capacitor (5) is fixed to the case (30) with the capacitor fixing bolt (54) is defined as a capacitor fixing point (9C), the 

capacitor fixing point (9C) is disposed at a position avoiding a corner (5a) of the smoothing capacitor (5). The power module (4) and 

the smoothing capacitor (5) are approached to each other in the high-voltage connection portion (8). 
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(57) Abstract : 

A method and device for controlling an air conditioner, the control method comprising: determining a current control mode of an air 

conditioner (S202), the control mode at least comprising a screen-separation mode, wherein the screen-separation mode is used to 

represent a mode in which a display screen is separated from the air conditioner while operating normally; when the control mode is 

the screen-separation mode, controlling the air conditioner to operate according to a current operating state (S204). 
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(57) Abstract : 

Provided are an oil separator, a compressor, and an air conditioner having the same. The oil separator comprises: a housing (10), 

which is provided with an air inlet (11) and an air outlet (12), and a first separating structure (20), which is disposed within the 

housing (10) and which is located between the air inlet (11) and the air outlet (12). The first separating structure (20) comprises a first 

baffle (21) and a refrigerant conduit (22); the first baffle (21) is provided therein with a cooling chamber (211); the refrigerant conduit 

(22) is connected onto the first baffle (21) and communicates with the cooling chamber (211). 

  

No. of Pages : 15 No. of Claims : 18 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20140 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937054022 A 

(19) INDIA  

(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : METHOD FOR TRANSMITTING AND RECEIVING SIGNAL IN WIRELESS LAN SYSTEM, AND 

APPARATUS THEREFOR 
 

  

(51) International classification  
:H04L 27/26, H04L 

1/06 

(31) Priority Document No  :62/531446  

(32) Priority Date  :12/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2018/004125  

:09/04/2018 

(87) International Publication No  :WO 2019/013431  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero Yeongdeungpo-gu 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)YUN, Sunwoong 

   2)KIM, Jinmin  

   3)PARK, Sungjin 

   4)CHOI, Jinsoo 
 

(57) Abstract : 

The present specification proposes a method for transmitting and receiving a signal, and an apparatus therefor, and more specifically, a 

method for transmitting, by a first station (STA), a signal to a second STA in a wireless LAN (WLAN) system, the method comprising 

the steps of: generating a training field including a basic training subfield for each spatial-temporal stream and a training subfield for 

each spatial-temporal stream on the basis of the total number of spatial-temporal streams, wherein the basic training subfield for each 

spatial-temporal stream is composed of M (M is a natural number) orthogonal frequency division multiplexing (OFDM) symbols on 

the basis of the information indicated by a header field; and transmitting a signal including the header field and the training field to the 

second STA through a corresponding spatial-temporal stream. 
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(57) Abstract : 

A sealing device for a door has a housing rail (1), a sealing strip, which is held in the housing rail (1), with a carrier rail (2) and with a 

sealing profile (3), and a drop-down mechanism (4, 6, 60) for raising and lowering the sealing strip (2, 3). The drop-down mechanism 

(4, 6, 60) is fastened to the housing rail (1) in a first fastening point (7) and to the carrier rail (2) in a second fastening point (8). The 

second fastening point (8) allows a displacement of the sealing strip in the longitudinal direction (L) of the sealing device and relative 

to the housing rail (1). This allows simple adaptation to door situations in situ, with it being possible in particular for the drop-down 

seal to be shortened to a desired length without the carrier rail then protruding too far. 
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(57) Abstract : 

The invention relates to a test strip (4) for checking a contact pressure of a seal (3), which test strip has a checking element (43, 44). 

By means of said checking element (43, 44), the test strip (4) indicates whether the contact pressure is less than or greater than a 

specified contact pressure. The test strip preferably indicates whether the contact pressure lies within a specified range. There are 

preferably two weakening lines for this purpose, which tear at different contact pressures when tension is applied while the test strip is 

clamped. 
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(57) Abstract : 

A composition and method of inhibiting corrosion, white rust, and scale formation on components in a water system. The composition 

preferably comprises an amino-acid based polymer (most preferably a potyaspartic acid or a salt thereof), hydroxyphosphonoacetic 

acid, and a second phosphonic acid (preferably a phosphonocarboxylic acid), and does not require the use of regulated metals. The 

composition is effective even in the presence of biocides. A preferred method of inhibiting white rust comprises adding an amino-acid 

based polymer or hydroxyphosphonoacetic acid or both to the water system. A preferred method of inhibiting corrosion, white rust, 

and scale formation comprises adding an amino-acid based polymer, hydroxyphosphonoacetic acid, and a phosphonocarboxylic acid 

to the water system. Preferably the active concentrations are at least 3 ppm each of the amino-acid based polymer and 

hydroxyphosphonoacetic acid when added to a volume of water in the water system. 
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(57) Abstract : 

A device for feeding yarn or yarns for knitting machines for hosiery or the like, comprising a supporting structure (2) which supports 

at least one yarn finger (3) having an elongated shape and being pivoted, at an intermediate portion thereof, to the supporting structure 

(2) about a corresponding rotation axis (4) and having, proximate to a longitudinal end thereof, a passage (5) for the yarn or yarns to 

be fed to the needles of the knitting forming machine, the device for feeding yarn or yarns comprising an electromagnetically actuated 

device (7) which acts on command on the at least one yarn finger (3) for its rotation, with respect to the supporting structure (2), about 

the corresponding rotation axis (4), from an inactive position to at least one active position, which is angularly spaced with respect to 

the inactive position about the rotation axis (4), or vice versa, the electromagnetically actuated device comprising at least one magnet 

(8) which is fixed to the at least one yarn finger (3) and at least one electric coil (9a, 9b) which is laterally adjacent to the at least one 

yarn finger (3) and is connected to the supporting structure (2). The at least one electric coil (9a, 9b) is able to be supplied electrically 

to generate a magnetic field that interacts with the at least one magnet (8) to actuate the rotation of the at least one yarn finger (3) 

about the corresponding rotation axis (4) with respect to the supporting structure (2). 
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(57) Abstract : 

The present disclosure relates to a pre-5th-Generation (5G) or 5G communication system for supporting higher data rates Beyond 4th-

Generation (4G) communication system such as Long Term Evolution (LTE). The present disclosure includes a method and apparatus 

for scheduling request in wireless communication system. According to various embodiments of the present disclosure, a method of a 

user equipment (UE) in a wireless communication system comprises determining a scheduling request (SR) configuration among a 

plurality of SR configurations based on a network condition, and transmitting an SR associated with the determined SR configuration. 

Each of the plurality of SR configurations corresponds to at least one logical channel (LCH). 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. A method for transmitting uplink control information in a wireless communication system is provided. The method includes 

receiving configuration information on a plurality of bandwidth parts (BWPs) from a base station; receiving downlink control 

information and downlink data from the base station; receiving BWP adaptation information which indicates a change of an active 

BWP from the base station; identifying an uplink control channel resource for transmitting acknowledgement information in response 

to the downlink data; and transmitting the acknowledgement information on the identified uplink control channel resource to the base 

station. 
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(57) Abstract : 

The invention proposes an electrical multi-conductor cable (10) comprising a plug-in connector (26), in particular a line with a 

charging plug for electric vehicles. The cable (10) has a central cable core, a number of conductors (11, 12, 13) which are arranged 

concentrically in relation to one another in a ring around the cable core and are composed of individual wires, and in each case one 

insulation (14) between the conductors. According to the invention, the contact apparatus has two clamping shell parts (21A, 21B) 

which, on the inner side thereof, have a plurality of receptacles (22-1, 22-2, 22-3) which are radially stepped from one another. In each 

case one contact body (23-1, 23-2, 23-3) is received in the receptacles of a clamping shell part and makes contact with one of the 

concentric conductors (11, 12, 13). Each contact body (23-1, 23-2, 23-3) has a channel shape (24) with a longitudinal extent and a 

curved cross-sectional profile around an associated conductor. A closure (27, 28) connects the clamping shell parts and fastens said 

clamping shell parts in the closed position, wherein the clamping shell parts coaxially hold the contact bodies (23-1, 23-2, 23-3) and 

press each contact body (23-1, 23-2, 23-3) against the respectively associated concentric conductor (11, 12, 13) for contact-making 

purposes. 
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(57) Abstract : 

Porous micronized fat powder, a process for making such powder, a process for mixing such powder with an oil to make a fat slurry 

and a process for making an emulsion by mixing such fat slurry with an aqueous phase. More in particular, the porous micronized fat 

powder comprises a structuring fat and lecithin. 
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(57) Abstract : 

The present invention relates to a naris mask comprising: a clip body (10) which is hung by covering a septum head (2) connected to 

the nasal bridge of a nose (1) and a septum (5), and is connected to tension rings (20); the tension rings (20) which are installed on 

both sides of the clip body (10), are adjustable in diameter to fit the diameter of the nares (3) of a wearer when the vestibules of the 

nares (3) and the front ends of the inner walls of nasal wings (4) are blocked, and is connected to the clip body (10); filter bodies (30) 

which cover the tension rings (20) with external skin (31) and internal skin (33), wherein an inner diameter portion of each tension 

ring (20) functions as a filter unit (36) composed of three layers consisting of the external skin (31), intermediate skin (32), and the 

internal skin (33); and artificial nasal hair (40) which is provided on the internal surface of the internal skin (33) of the filter unit (36). 

The present invention enables aerobic exercise without interfering with the seven nasal functions; protects the nose and lungs, which 

are respiratory organs, from respiratory diseases caused by infiltration of fine dust, yellow dust, and bacteria; and is comfortable to 

wear. In addition, the present invention enables aerobic respiration as the filter bodies are fixed so as to be hung by covering the 

septum head (2) connected to the nasal bridge of the nose (1) and the septum (5) without interfering with breathing, and the artificial 

nasal hair on the internal skin for discharging endocrine mucus and cilia mucus of the nose performs functions of natural dust removal 

from the human body and prevention of bacteria infiltration. 
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(32) Priority Date  :16/06/2017 
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(72)Name of Inventor : 

   1)WANG, Yafei 

   2)ZHANG, Chi  
 

(57) Abstract : 

The present application provides a method for determining transmission directions and a device, for use in enabling a terminal device 

to determine a transmission direction of a time unit on each of two resources. The method comprises: a terminal device receives first 

indication information from a network device, the first indication information being used for indicating a transmission direction of a 

first time unit, the first time unit being located on a first resource, and a frequency domain resource of the first resource being a first 

frequency domain resource; the terminal device determines a transmission direction of a second time unit according to the 

transmission direction of the first time unit, the second time unit being located on a second resource, a frequency domain resource of 

the second resource being a second frequency domain resource, and the first frequency domain resource and the second frequency 

domain resource adopting different configuration parameters. 
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(54) Title of the invention : CONTROL INFORMATION TRANSMISSION METHOD AND DEVICE 
 

  

(51) International classification  :H04W 72/12 

(31) Priority Document No  :201710452223.5  

(32) Priority Date  :15/06/2017 
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(72)Name of Inventor : 

   1)WANG, Ting 

   2)DOU, Shengyue 

   3)LI, Yuanjie  

   4)TANG, Hao 
 

(57) Abstract : 

The present application provides a control information transmission method and device. The method comprises: a first network device 

sends configuration information to a terminal device, the configuration information being used for instructing the terminal device to 

detect first control information over a first carrier and detect second control information over a second carrier, the first control 

information and the second control information both being control information for data scheduling of the second carrier; and the first 

network device sends at least one of the first control information and the second control information. Therefore, in the present 

application, by sending configuration information by a network device for data scheduling of a carrier, a terminal device then detects 

both a cross-carrier scheduling cell and a local-carrier scheduling cell, solving the problem in the prior art of merely detecting control 

information over the data scheduling carrier, avoiding the problem of conflict of multiple control information resources of a same 

terminal device, enabling the terminal device to be able to accurately obtain control information sent by transmission points, and 

improving network performance. 
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(54) Title of the invention : METHOD FOR CLEANING AN EXTRUSION DIE 
 

  

(51) International classification  
:B21C 23/00, B29C 

47/08 

(31) Priority Document No  :102017000080011  

(32) Priority Date  :14/07/2017 
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   1)FRACASSI, Cristian 

   2)MASSARI, Marco 

   3)TORTELLI, Matteo  

   4)TORTELLI, Marco  
 

(57) Abstract : 

A method to clean an extrusion die (M) from the residual metal (A) that remains therein after one or more extrusion processes at a 

temperature below 600 °C and to recover the residual metal thereof (A). The method comprises the steps of: providing a thrust 

member (1) with at least one portion (2) made of polymeric material in correspondence of the extrusion die (M); reciprocal moving of 

the thrust member (1) and of the die (M); removal of the polymeric material not flowed out from the die (M) during the latter step; 

mechanic and/or by chemical agent removal of the residual metal (A) not flowed out from the die (M) during the moving step; 

opening of the extrusion die (M). The polymeric material upon the moving step has a water content lower than 7% by weight with 

respect to the total weight of the polymeric material. During the moving step, the polymeric material is at least partially in a plastic 

deformation condition or melted so as to occupy the volume of the residual metal flowed out from the extrusion die (M). 
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(54) Title of the invention : METAL-HYDROGEN BATTERIES FOR LARGE-SCALE ENERGY STORAGE 
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94305-2038 U.S.A. 

(72)Name of Inventor : 

   1)CUI, Yi  

   2)CHEN, Wei 
 

(57) Abstract : 

A metal-hydrogen battery includes a first electrode, a second electrode, and an electrolyte disposed between the first electrode and the 

second electrode. The second electrode includes a bi-functional catalyst to catalyze both hydrogen evolution reaction and hydrogen 

oxidation reaction at the second electrode. 
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(54) Title of the invention : METHOD FOR PRODUCING COAL BRIQUETTE, AND COAL BRIQUETTE PRODUCED BY 

SAME 
 

  

(51) International classification  
:C10L 5/14, C10L 

5/04, C10B 53/04 
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   2)PARK, Woo Il  

   3)KIM, Jae Dong 

   4)SHIN, Sung Kee 

   5)PARK, Seok In 
 

(57) Abstract : 

The present invention relates to a method for producing a coal briquette, and a coal briquette produced by the method, the method 

comprising the steps of: preparing base materials comprising pulverized coal and dextrin; producing a mixture by mixing the base 

materials; aging the mixture; and molding the aged mixture to produce a coal briquette, wherein a generation of a low melting point 

compound is suppressed while molten iron is produced, such that damage to facilities caused by a deposit can be prevented. 
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(71)Name of Applicant :  
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      Address of Applicant :2000 West Sam Houston Pkwy S., Suite 

400 Houston, Texas 77042 U.S.A. 

(72)Name of Inventor : 

   1)MILLIGAN, Stuart N.  
 

(57) Abstract : 

Implementations described herein generally relate to methods for purifying alpha-olefins. The alpha-olefins may be used to form drag 

reducing agents for improving flow of hydrocarbons through conduits, particularly pipelines. In one implementation, a method of 

increasing alpha-olefin content is provided. The method includes providing an olefin feedstock composition having an alpha-mono-

olefin and at least one of a diolefin having an equal number of carbon atoms to the alpha-mono-olefin and/or a triolefin having an 

equal number of carbon atoms to the alpha-mono-olefin. The method further includes contacting the olefin feedstock composition with 

ethylene in the presence of a catalyst composition including an olefin metathesis catalyst. The method further includes reacting the 

olefin feedstock composition and ethylene at metathesis reaction conditions to produce an alpha-olefin product comprising the alpha-

mono-olefin and alpha-olefins having fewer carbon atoms than the alpha-mono-olefin. 
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Suwon-si, Gyeonggi-do 16677, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)XU, Lixiang 

   2)WANG, Hong 

   3)LIANG, Huarui  
 

(57) Abstract : 

The invention relates a mobile management entity, MME, in a wireless communication system, the MME comprising: a receiver; a 

transmitter; and a controller configured to control the receiver to receives (505), from a source evolved node b, eNB, a handover 

required message including a closed subscriber group, CSG, identity, ID, of a target home eNB, HeNB, and an access mode of the 

target HeNB, perform (506) access control for a user equipment, UE, according to the received CSG ID and subscription CSG 

information of the UE, control the transmitter to transmits (507), to the target HeNB, a handover request message including the CSG 

ID of the target HeNB, control the receiver to receives (508), from the target HeNB, a handover request acknowledgement message 

including the CSG ID and the access mode of the target HeNB, perform (509) verification that the access mode, included in the 

handover request acknowledgement message, is valid for the target HeNB and control the transmitter to transmits (510), to the source 

HeNB, a handover command message based on the verification. 
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YEONGDEUNGPO-GU SEOUL 150-721 REPUBLIC OF 
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   4)LEE, Moonil  
 

(57) Abstract : 

The present invention pertains to a wireless communication system. The present invention relates to a method for transmitting 

ACK/NACK in a wireless communication system in which carrier aggregation is set, and an apparatus therefor. Specifically, the 

present invention relates to an ACK/NACK transmission method and an apparatus therefor, the method comprising the steps of: 

receiving information on a plurality of physical uplink control channel (PUCCH) resources via upper layer signaling; receiving a 

transmit power control (TPC) field on a secondary carrier through a physical downlink control channel (PDCCH); receiving data 

indicated by the PDCCH; and transmitting ACK/NACK for the data, wherein the ACK/NACK is transmitted using a PUCCH resource 

which is indicated by the value of the TPC field among the plurality of PUCCH resources. 
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   4)FARAHANI, Farhad  

   5)SMITHERS, Michael 
 

(57) Abstract : 

Techniques for adaptive processing of media data based on separate data specifying a state of the media data are provided. A device in 

a media processing chain may determine whether a type of media processing has already been performed on an input version of media 

data. If so, the device may adapt its processing of the media data to disable performing the type of media processing. If not, the device 

performs the type of media processing. The device may create a state of the media data specifying the type of media processing. The 

device may communicate the state of the media data and an output version of the media data to a recipient device in the media 

processing chain, for the purpose of supporting the recipient device's adaptive processing of the media data. 
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(51) International classification  :G10L 21/00 
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   4)FARAHANI, Farhad  

   5)SMITHERS, Michael 
 

(57) Abstract : 

Techniques for adaptive processing of media data based on separate data specifying a state of the media data are provided. A device in 

a media processing chain may determine whether a type of media processing has already been performed on an input version of media 

data. If so, the device may adapt its processing of the media data to disable performing the type of media processing. If not, the device 

performs the type of media processing. The device may create a state of the media data specifying the type of media processing. The 

device may communicate the state of the media data and an output version of the media data to a recipient device in the media 

processing chain, for the purpose of supporting the recipient device's adaptive processing of the media data. 
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(57) Abstract : 

MUTANT ORNITHINE DECARBOXYLASE PROTEIN AND USE THEREOF Provided are a novel modified ornithine 

decarboxylase protein having improved putrescine productivity and a use thereof.  
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(57) Abstract : 

Decomposing a value range of the respective syntax elements into a sequence of n partitions with coding the components of z laying 

within the respective partitions separately with at least one by VCL coding and with at least one by PIPE or entropy coding is used to 

greatly increase the compression efficiency at a moderate coding overhead since the coding scheme used may be better adapted to the 

syntax element statistics. Accordingly, in accordance with embodiments, syntax elements are decomposed into a respective number n 

of source symbols s; with i=1...n, the respective number n of source symbols depending on as to which of a sequence of n partitions 

(140 1-3) into which a value range of the respective syntax elements is sub- divided, a value z of the respective syntax elements falls 

into, so that a sum of values of the respective number of source symbols s i yields z, and, if n>l, for all i=l...n - 1, the value of S i 

corresponds to a range of the ith partition. 
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(72)Name of Inventor : 

   1)JORDAN, Lawrence B., Jr. 

   2)MATTA, Lisa A.  
 

(57) Abstract : 

An acceleration-based mobile asset data recorder and transmitter equipped with a wireless processing unit, an event recorder, a digital 

video recorder, a fuel level sensor, and an inertial navigation sensor board. The inertial navigation sensor board includes a 3-axis 

gyroscope, a 3-axis accelerometer, a 3-axis magnetometer, and a microcontroller. The data recorder and transmitter allows for 

automatic orientation, automatic compass calibration, fuel compensation with pitch and roll, emergency brake application with impact 

detection, rough operating condition detection, engine running detection, and inertial navigation of a mobile asset. Users can use the 

normal operation of their mobile assets to locate and alert, in real-time, areas where their assets are encountering rough operating 

environments, to provide for quicker emergency response, and to validate the effectiveness of repairs and rerouting. 
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(72)Name of Inventor : 

   1)TAKEDA, Kazuki  

   2)NAGATA, Satoshi 

   3)WANG, Lihui  

   4)HOU, Xiaolin 
 

(57) Abstract : 

In order to suppress deterioration in communications quality in a conventional wireless communications system even if using an 

uplink shared channel and sending uplink data and uplink control information, this user terminal has: a transmission unit that sends 

uplink data and uplink control information; and a control unit that, if multiplexing the uplink data and the uplink control information 

and sending same to an uplink shared channel, controls so as to select and apply either puncture processing or rate matching 

processing to the uplink data, on the basis of an instruction from a base station and/or prescribed conditions. 
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   1)TOBITA Shunsuke 

   2)SHINMI YA Toyohisa 

   3)YAMASAKI Yuji  
 

(57) Abstract : 

Provided is a method for manufacturing a press-molded article in which springback in the width direction along the longitudinal 

direction can be reduced without using an intricate die. In the manufacturing method, a metal sheet is pressed and shaped into a 

product form (1) which has a cross-sectional shape defined by side wall sections (1B) continuous from both sides in the width 

direction of a top plate section (1A) and which includes a curved section curved in the width direction along the longitudinal direction. 

The manufacturing method comprises: a first step (10B) for manufacturing an intermediate component by shaping the curved section 

such that the length of a curved convex side WA along the longitudinal direction is less than the length of the product form (1) and 

that the length of a curved concave side WB along the longitudinal direction is greater than the length of the product form (1); and a 

second step (10C) for shaping the intermediate component such that the length of the curved convex side WA is greater than the 

length thereof in the first step (10B) and that the length of the curved concave side WB is less than the length thereof in the first step 

(10B). 
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(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATIONS METHOD 
 

  

(51) International classification  :H04W 72/04 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date 
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   3)WANG, Lihui  

   4)HOU, Xiaolin 
 

(57) Abstract : 

This user terminal is characterized by having: a transmission unit that uses an uplink control channel resource in a prescribed 

bandwidth part (BWP) and sends uplink control information; and a control unit that determines the correspondence between said 

uplink control channel resource and a prescribed index, on the basis of prescribed information, and specifies the uplink control 

channel resource. As a result of the present invention, reduction in communication throughput can be suppressed even when 

performing control on the basis of BWP. 
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(54) Title of the invention : A RECEIVING DEVICE AND A METHOD THEREOF 
 

  

(51) International classification  
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(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2017/069418  

:01/08/2017 

(87) International Publication No  :WO 2019/024988  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian Longgang District Shenzhen, Guangdong 518129 China 

   2)LINDOFF, Bengt 
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   1)LINDOFF, Bengt 

   2)LINDOFF, Bengt 

   3)WANG, Neng 

   4)HU, Wenquan 

   5)UDEN, Johan 
 

(57) Abstract : 

The invention relates to a receiving device (100) for a wireless communication system (500), the receiving device (100) being 

configured to monitor a reference signal (RS) associated with a control channel (CCH), wherein the control channel (CCH) is 

associated with a serving beam link; determine a channel quality measure (CHQM) based on the reference signal (RS); declare a beam 

link failure for the serving beam link based on the channel quality measure (CHQM) and a configuration of the control channel 

(CCH). Furthermore, the invention also relates to a client device and a computer program. 
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(31) Priority Document No  :201710687270.8  

(32) Priority Date  :11/08/2017 
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        Filing Date 

:PCT/CN2018/097086  
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(72)Name of Inventor : 

   1)QU, Bingyu 

   2)SUN, Hao 
 

(57) Abstract : 

A communication method and a device, used for reasonably utilizing resources. The communication method comprises: when a 

network device configures first channels in a first time cell for a terminal, indicating by the network device N second channels in the 

first time cell for the terminal by means of a downlink control channel; and detecting by the network device the first channels and/or 

the second channels. The second channels are used for sending second response information and second scheduling request 

information in the first time cell; a number of the first channels is M; M+N is greater than or equal to 2ðB and M is less than N; the 

second response information is an element in a second response information set; B represents a number of the elements in the second 

response information set; time-frequency resources of the first channels and time-frequency resources of the second channels have a 

time domain overlapping portion in the first time cell; the first channels are used for indicating first scheduling request information in 

the first time cell; or the first channels are used for indicating the first scheduling request information and sending first response 

information in the first time cell. 
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(54) Title of the invention : DATA TRANSMISSION METHOD AND APPARATUS 
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   2)NAN, Fang 
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   4)CHENG, Xingqing 
 

(57) Abstract : 

Provided in the embodiments of the present application are a data transmission method and apparatus, the method comprising: a base 

station receives a random access preamble sequence sent by a terminal; on the basis of the random access preamble sequence, the base 

station sends media access control MAC packet data units PDU to the terminal; the MAC PDU contain a type indication field, the type 

indication field being used for indicating the method used by the terminal for transmitting data in first link information. The 

embodiments of the present application reduce data transmission latency. 
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   4)LEE, Hyojin  

   5)CHOI, Seunghoon 
 

(57) Abstract : 

Disclosed is a communication technique for merging, with IoT technology, a 5G communication system for supporting a data 

transmission rate higher than that of a 4G system, and a system therefor. The present disclosure can be applied to intelligent services 

(for example, smart home, smart building, smart city, smart car or connected car, healthcare, digital education, retail, security, and 

safety-related services, and the like) on the basis of 5G communication technology and IoT-related technology. The purpose of the 

present invention is to efficiently transmit downlink data in a slot in which a synchronization signal block is transmitted and, 

according to the present invention, a base station in a communication system checks whether a synchronization signal block and 

downlink data are transmitted in the same slot, determines a downlink data transmission method when the synchronization signal 

block and the downlink data are transmitted in the same slot, and transmits the downlink data and a demodulation reference signal for 

the downlink data to a terminal on the basis of the downlink data transmission method, and the downlink data transmission method 

can be determined on the basis of at least one of the transmission pattern of the synchronization signal block, the relationship between 

the synchronization signal block and a subcarrier interval applied to the downlink data, and the index of the slot in which the 

synchronization signal block is to be transmitted. 
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(57) Abstract : 

Immunostimulatory fusion molecules that include an immune cell targeting moiety and a cytokine molecule, pharmaceutical and 

formulations thereof, and methods of using and making the same, are disclosed. 
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   6)ANSEEUW, Renee 

   7)STYLES, Yipei 
 

(57) Abstract : 

Oxidative dehydrogenation catalysts for converting lower paraffins to alkenes such as ethane to ethylene when prepared as an 

agglomeration, preferably extruded with supports consisting of slurries of Nb2O5. 

  

No. of Pages : 22 No. of Claims : 27 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20172 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202037004678 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : AGGLOMERATED ODH CATALYST 
 

  

(51) International classification  

:B01J 37/00, B01J 

37/03, B01J 37/10, 

B01J 37/06, B01J 

27/057 

(31) Priority Document No  :2975144  

(32) Priority Date  :03/08/2017 

(33) Name of priority country  :Canada 

(86) International Application No 

        Filing Date 

:PCT/IB2018/055746  

:31/07/2018 

(87) International Publication No  :WO 2019/025981  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVA CHEMICALS (INTERNATIONAL) S.A.  
      Address of Applicant :Avenue de la Gare 14 1700 Fribourg 

Switzerland 

(72)Name of Inventor : 

   1)KIM, Yoonhee 

   2)SIMANZHENKOV, Vasily  

   3)GAO, Xiaoliang 
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   6)ANSEEUW, Renee 

   7)STYLES, Yipei 
 

(57) Abstract : 

Oxidative dehydrogenation catalysts for converting lower paraffins to alkenes such as ethane to ethylene when prepared as an 

agglomeration, preferably extruded with supports selected from the group consisting of slurries of TiO2, ZrO2 Al2O3, AlO(OH) and 

mixtures thereof have a lower temperature at which 25% conversion is obtained. 
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   1)TAKEDA, Kazuki  

   2)NAGATA, Satoshi 

   3)WANG, Lihui  

   4)HOU, Xiaolin 
 

(57) Abstract : 

This user terminal is characterized by having: a control unit that determines a blank resource area that is set in association with a 

prescribed bandwidth part (BWP); and a transmission/reception unit that takes into consideration said blank resource area and sends 

and/or receives. As a result of the present invention, reduction in communication throughput can be suppressed, even when 

performing control on the basis of BWP. 
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   1)AKIMOTO Masanobu  

   2)TAKAHASHI Keisuke  
 

(57) Abstract : 

The present invention comprises: an annular spring receiver (11) which is fitted to the outer periphery of an outer tube (1) so as to be 

rotatable in the circumferential direction and which supports one end of a suspension spring (3); an annular restricting member (10) 

which is fitted to the anti-suspension spring side of the spring receiver (11) of the outer periphery of the outer tube (1) and which 

restricts movement of the spring receiver (11) toward the anti-suspension spring side; a plurality of cam parts (22A), (22B) which are 

provided on the restricting member (10) side of the spring receiver (11) and which have a plurality of abutting surfaces (23), (24), 

(25), each with differing axial-direction heights; and a plurality of protrusions (17A), (17B) which are provided on the restricting 

member (10), are respectively disposed in positions corresponding to the cam parts (22A), (22B), and which abut the abutting surfaces 

(23), (24), (25). 

  

No. of Pages : 34 No. of Claims : 6 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20175 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202037004727 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : PESTICIDAL GENES AND METHODS OF USE 
 

  

(51) International classification  
:C07K 14/325, C12N 

15/82, A01N 63/00 

(31) Priority Document No  :62/540753  

(32) Priority Date  :03/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/044975  

:02/08/2018 

(87) International Publication No  :WO 2019/028235  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AGBIOME, INC.  
      Address of Applicant :104 T.W. Alexander Drive Building 1 

Durham, North Carolina 27709 U.S.A. 

(72)Name of Inventor : 

   1)PARKS, Jessica 

   2)ROBERTS, Kira Bulazel 

   3)THAYER, Rebecca E. 
 

(57) Abstract : 

Compositions having pesticidal activity and methods for their use are provided. Compositions include isolated and recombinant 

polypeptide sequences having pesticidal activity, recombinant and synthetic nucleic acid molecules encoding the pesticidal 

polypeptides, DNA constructs comprising the nucleic acid molecules, vectors comprising the nucleic acid molecules, host cells 

comprising the vectors, and antibodies to the pesticidal polypeptides. Nucleotide sequences encoding the polypeptides provided herein 

can be used in DNA constructs or expression cassettes for transformation and expression in organisms of interest, including 

microorganisms and plants. The compositions and methods provided herein are useful for production of organisms with enhanced pest 

resistance or tolerance. Transgenic plants and seeds comprising a nucleotide sequence that encodes a pesticidal protein of the 

invention are also provided. Such plants are resistant to insects and other pests. Methods are provided for producing the various 

polypeptides disclosed herein, and for using those polypeptides for controlling or killing a pest. 
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(54) Title of the invention : A MINIMUM PRESSURE VALVE AND COMPRESSOR COMPRISING SUCH A MINIMUM 
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(72)Name of Inventor : 

   1)DE SCHAMPHELAERE, Pieter  
 

(57) Abstract : 

The present invention is directed to a minimum pressure valve comprising a housing (13) with a. valve inlet (11) and a valve outlet 

(12) which are connected by means of a chamber (16), said minimum pressure valve (105 further comprising a valve body (17) 

movable in said chamber {16; between a closed position in which said valve inlet (11) is closed off, and an open position in which 

said valve inlet (II) is open, whereby said minimum pressure valve (10) further comprises a regulation unit (18) for setting the value of 

the pressure at which the valve body (1) mena3 into an open position. 
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   1)CHOI, Seunghoon 

   2)KIM, Youngbum  

   3)KIM, Taehyoung 

   4)PARK, Sungjin 

   5)OH, Jinyoung 
 

(57) Abstract : 

Disclosed are: a communication technique for merging, with IoT technology, a 5G communication system for supporting a data 

transmission rate higher than that of a 4G system; and a system therefor. The present disclosure can be applied to intelligent services 

(for example, smart home, smart building, smart city, smart car or connected car, healthcare, digital education, retail, security and 

safety related services, and the like) on the basis of 5G communication technology and IoT related technology. The present invention 

discloses various methods and devices for transmitting a long PUCCH. 
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(57) Abstract : 

Disclosed is a method of blow moulding, filling and closing for producing a filled, closed and storable container product, especially in 

the form of an ampoule product (10), which is made of a plastics material and has a single-layer container or ampoule wall and in use 

permits the release of the product content, especially for oral use, when at least one discharge opening (16) is opened, said method 

being characterized in that plastics materials suitable for the method are selected, which when they interact with the container content 

before and during use are neutral in taste and/or smell or are substantially neutral in taste and/or smell, and remain neutral even during 

prolonged storage. 
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(57) Abstract : 

Disclosed in the present invention is a communication method. The method comprises: a destination base station receives a handover 

request from a source base station, the handover request comprising a first key and first indication information, and the first indication 

information being used for indicating whether the first key is an updated key; and the destination base station sends second indication 

information to the source base station according to the handover request, the second indication information being used for indicating 

whether an access layer key between the destination base station and a terminal device is an updated key. An embodiment of the 

present invention also provides a device. The use of embodiments of the present invention helps to resolve the problem of hidden 

security hazards existing in data transmitted between the terminal device and the target base station and helps to resolve the problem 

of failure of the base station to control the replacement of a key of the terminal device. 
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(57) Abstract : 

A grant-free resource allocation method and apparatus. The method comprises: a terminal device listens for physical downlink control 

channels on a paging occasion by using grant-free resource allocation identifiers; and in the physical downlink control channels or in 

physical downlink shared channels indicated by the physical downlink control channel, the terminal device obtains grant-free resource 

allocation information sent by a network device. Also disclosed is a corresponding apparatus. By using the grant-free resource 

allocation solution, a terminal device listens for physical downlink control channels on a same paging occasion by using different 

identifiers at the same time, so as to obtain grant-free resource allocation information; by means of a preset allocation occasion, it can 

be ensured that the grant-free resource allocation information is effectively received by the terminal device; and by using the grant-

free resource allocation identifiers, grant-free resource allocation is performed on the terminal device. 
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(57) Abstract : 

A method for storing and preserving moisture sensitive products includes providing a moisture tight container (400) having an insert 

(300) made from a desiccant entrained polymer that is less than 3.25g in mass, disposing a plurality of moisture sensitive products into 

the interior compartment when the container is in the open position, and moving the container into the closed position, thereby 

creating a moisture tight seal between the lid (420) and the container body (401). The container provides a shelf life to the moisture 

sensitive products of at least 12 months. The container, when in the closed position, has a moisture vapor transmission rate, at ambient 

conditions of 30°C and 75% relative humidity (RH), of less than 500 | ig/day. 
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(57) Abstract : 

Various electrical contacts are disclosed. The contact can comprise a one-piece component that is configured to engage with the lead 

on a wire. The contact can be formed from a sheet of material. The sheet can be formed into a hollow tube that is configured to receive 

the lead. The hollow tube can have a longitudinal seam and tines. The tines can extend radially inwardly from an end of the hollow 

tube into the interior of the hollow tube. The tines can engage with the lead to facilitate electrical communication between the contact 

and the lead. 
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(57) Abstract : 

An embodiment of the present invention comprises: a light-emitting structure including an active layer; a distributed Bragg reflector 

(DBR) disposed on one side of the light-emitting structure so as to reflect light emitted from the light-emitting structure; and an 

interfacial layer disposed between the light-emitting structure and the distributed Bragg reflector, wherein the DBR comprises first 

material layers having a low refractive index and second material layers having a high refractive index, the first and second material 

layers being laminated alternately, the interfacial layer has a lower refractive index than that of the first material layers and has a 

greater thickness than the thickness of each of the first and second material layers, and one of the second material layers is disposed 

closer to the interfacial layer than the first material layers, the second material layer disposed closer to the interfacial layer than the 

first material layers includes a first sub-layer having a relatively low density and a second sub-layer having a relatively high density. 

The present invention: employs an interfacial layer having a low refractive index, and thus can increase reflectivity by using internal 

total reflection, thereby improving luminous efficiency; and can improve the characteristics of adhesion between an interfacial layer 

and a DBR by using first and second sub-layers, thereby providing a light-emitting diode having structural stability. 
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(57) Abstract : 

Described herein is an adaptive expert system comprising a computing device having a memory that stores programmatic instructions 

and a processor that executes the programmatic instructions. The adaptive expert system receives sample data comprising at least one 

of raw data, optical data, and electropherogram data from a DNA analysis device, said data generated from a sample containing DNA. 

The adaptive expert system determines at least one characteristic of the sample data. The adaptive expert system utilizes the at least 

one characteristic to classify the sample data and apply a predefined parameter set to the said sample data to generate an output. 
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(57) Abstract : 

Provided are a shaped article capable of improving mechanical properties and composed of a thermoplastic resin composition 

reinforced by a fibrous filler, and a method for producing the same. A shaped article composed of a resin composition containing 

inorganic fibers having an average fiber length of 1 to 300 µm and an average aspect ratio of from 3 to 200 and a thermoplastic resin, 

the shaped article characterized in that the average value of the orientation angle of the inorganic fibers is 24° or less. 
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(57) Abstract : 

Illustrated and described is a device (32) for machining, in particular for simultaneously machining several wheel sets (20A, 20B) of a 

rail vehicle (26), comprising: a first underfloor wheel lathe (1A) for reprofiling wheels and brake discs of a first wheel set (20A) of a 

rail vehicle (26), and a second underfloor wheel lathe (1B) for reprofiling wheels and brake discs of a second wheel set (20B) of a rail 

vehicle (26). In order to allow simultaneous machining of several wheel sets (20A, 20B) of a rail vehicle (26) in the installed state, it is 

proposed that the spacing between the second underfloor wheel lathe (1B) and the first underfloor wheel lathe (1A) be adjustable. 

Also illustrated and described is a method for machining, in particular for simultaneously machining several wheel sets (20A, 20B) of 

a rail vehicle (26). 
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(57) Abstract : 

A communication method and system for converging a 5th-Generation (5G) communication system for supporting higher data rates 

beyond a 4th-Generation (4G) system with a technology for internet of things (IoT) is provided. The communication method includes 

applying to intelligent services based on the 5G communication technology and the IoT-related technology, such as smart home, smart 

building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety services. The disclosure 

relates to a method and an apparatus for allocating a phase tracking reference signal (PTRS) for estimating and compensating for 

phase distortion due to phase noise, Doppler effect, or synchronization error. 
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(57) Abstract : 

Provided is a press-manufacturing method with which it becomes possible, even when high tensile steel is used, to greatly reduce a 

spring-back in a side view, i.e., a camber-back, without making a mold complex. The press-manufacturing method comprises, when a 

metal sheet is press molded to manufacture a product having a top plate portion (1) and a flange portion (2) which are continuous in a 

width direction via a side wall portion (3), the product having a hat-shaped cross section such that the top plate portion (1) and the 

flange portion (2) are bent so as to become convex or concave on the top plate portion (1) side in a longitudinal direction: a first step 

10A of manufacturing an intermediate component by press-molding the top plate portion (1) and the flange portion (2) into a 

component shape having a hat-shaped cross section having a second radius of curvature of the curve in the longitudinal direction 

smaller than the radius of curvature of the product shape; and a second step 10B of press-molding the intermediate component into the 

product shape. 
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(71)Name of Applicant :  

   1)IN3BIO LTD  
      Address of Applicant :Codan Services Limited Clarendon 

House 2 Church Street Hamilton, HM11 Bermuda 

(72)Name of Inventor : 

   1)D'HONDT, Erik  

   2)CHARLTON, Keith, Alan  
 

(57) Abstract : 

The present disclosure relates to compositions and methods for treating disease, particularly, the disclosure relates to synthetic 

proteins and their use for treating cancer. 
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(54) Title of the invention : MEASURING APPARATUS AND MEASURING METHOD 
 

  

(51) International classification  
:A61B 5/145, A61B 

5/1455, A61B 5/00 

(31) Priority Document No  :2017-160481  

(32) Priority Date  :23/08/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/029666  

:07/08/2018 

(87) International Publication No  :WO 2019/039269  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)RICOH COMPANY, LTD.  
      Address of Applicant :3-6, Nakamagome 1-chome, Ohta-ku, 
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   2)TOHOKU UNIVERSITY  

   3)KASAHARA, Ryosuke 

   4)MATSUURA, Yuji  
(72)Name of Inventor :  

   1)KASAHARA, Ryosuke 

   2)MATSUURA, Yuji  
 

(57) Abstract : 

A measuring apparatus includes a light source configured to output light in a mid-infrared region, a detector configured to irradiate a 

measuring object with the light output from the light source and detect reflected light reflected by the measuring object, and a blood 

glucose level measuring device configured to measure a blood glucose level of the measuring object. A wavenumber between a 

plurality of absorption peak wavenumbers of glucose is used as a blood glucose level measuring wavenumber for measuring the blood 

glucose level. 
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(19) INDIA  
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(54) Title of the invention : FINGER PROTECTION DEVICE 
 

  

(51) International classification  :E06B 7/36 

(31) Priority Document No  :17187424.1  

(32) Priority Date  :23/08/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/070646  

:31/07/2018 

(87) International Publication No  :WO 2019/038030  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)PLANET GDZ AG  
      Address of Applicant :Neustadtstrasse 2 8317 Tagelswangen 

Switzerland 

(72)Name of Inventor : 

   1)DINTHEER, Andreas 

   2)BRĂNDLE, Andreas 
 

(57) Abstract : 

A finger protection device for bridging a gap of a door or window that can be closed by means of a leaf (F, T) has a winding shaft with 

a first end face and a second end face and a roller blind web (12) that can be wound via the winding shaft onto same. The roller blind 

web (12) is arranged with a first end on the winding shaft and on the winding shaft side can be attached, together with the winding 

shaft, to a first part of the opening. The roller blind web (12) can be attached with a second free end to a part of the opening. The 

finger protection device has a first and a second holder (3, 4; 6, 7), wherein the first holder (3, 6) is arranged on the first end face of 

the winding shaft and the second holder (4, 7) is arranged on the second end face of the winding shaft. The first and the second holder 

(3, 4; 6, 7) are used jointly to fasten the finger protection device to the first part of the opening on the winding shaft side, wherein the 

wound-up roller blind web (12) forms an outermost surface, as a result of which the finger protection device is formed for housing-

free use in the first part of the opening. This device can be used in a variety of applications, can be produced at low cost and requires 

little space. 
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(19) INDIA  
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(54) Title of the invention : QUARTZ CRYSTAL MICROBALANCE SENSOR FOR FABRICATION PROCESS MONITORING 

AND RELATED METHOD 
 

  

(51) International classification  

:G01N 29/02, G01N 

29/036, G01N 29/24, 

C23C 16/44, C23C 

16/52 

(31) Priority Document No  :62/550226  

(32) Priority Date  :25/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/047903  

:24/08/2018 

(87) International Publication No  :WO 2019/040843  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INFICON, INC.  
      Address of Applicant :Two Technology Place East Syracuse, 

NY 13057 U.S.A. 

(72)Name of Inventor : 

   1)RINZAN, Mohamed, Buhary 

   2)SONG, Chunhua 

   3)LAKEMAN, Steve, James 
 

(57) Abstract : 

A monitoring device for monitoring a fabrication process in a fabrication system. The monitored fabrication system includes a process 

chamber and a plurality of flow components. A quartz crystal microbalance (QCM) sensor monitors one flow component of the 

plurality of flow components of the fabrication system and is configured for exposure to a process chemistry in the one flow 

component during the fabrication process. A controller measures resonance frequency shifts of the QCM sensor due to interactions 

between the QCM sensor and the process chemistry in the one flow component during the fabrication process. The controller 

determines a parameter of the fabrication process in the process chamber as a function of the measured resonance frequency shifts of 

the QCM sensor within the one flow component. 
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(19) INDIA  
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(54) Title of the invention : C1-C8 CARBOXYLIC ACID SALT SOLUTION FOR THE ABSORPTION OF CO2 
 

  

(51) International classification  :B01D 53/14 

(31) Priority Document No  :1712465.2  

(32) Priority Date  :02/08/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/052209  

:02/08/2018 

(87) International Publication No  :WO 2019/025804  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)C-CAPTURE LTD  
      Address of Applicant :Nexus Discovery Way Leeds LS2 3AA 

U.K. 

(72)Name of Inventor : 

   1)BARNES, Douglas 

   2)SCHOOLDERMAN, Caspar 

   3)JAKAB, Gergely 

   4)RAYNER, Christopher  
 

(57) Abstract : 

The invention provides a method for the capture of at least one acid gas in a composition, the release of said gas from said 

composition and the subsequent regeneration of said composition for re-use. The method comprises the step of capturing an acid gas 

by contacting said acid gas with a capture composition comprising at least one salt of a carboxylic acid dissolved in a solvent system 

consisting substantially of water. 
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(19) INDIA  
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(54) Title of the invention : SLIDE-AND-FLIP TYPE FOREIGN LANGUAGE WORD STUDY CARD 
 

  

(51) International classification  
:G09B 19/06, A63F 

1/02 

(31) Priority Document No  :10-2017-0117795  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/010674  

:12/09/2018 

(87) International Publication No  :WO 2019/054742  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PARK, Yong Sung 
      Address of Applicant :(Bunseong Village 4-danji Hansol 

Solpark, Samgye-dong) 402-1803, 218, Samgye-ro Gimhae-si 

Gyeongsangnam-do 50897 Republic of Korea 

(72)Name of Inventor : 

   1)PARK, Yong Sung 
 

(57) Abstract : 

The present invention relates to a slide-and-flip type foreign language word study card which has excellent readability with respect to 

one-to-one correspondence between languages for not only an entry word but also words associated with the entry word, and with 

which the entry words printed on a plurality of cards are neatly sorted by means of sliding to enable quick review, thus enabling 

effective study of foreign language words. 
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(19) INDIA  

(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : METHOD AND APPARATUS OF OPERATION CONSIDERING BANDWIDTH PART IN NEXT 

GENERATION WIRELESS COMMUNICATION SYSTEM 
 

  

(51) International classification  
:H04W 72/08, H04W 

72/04, H04W 56/00 

(31) Priority Document No  :201731028486  

(32) Priority Date  :10/08/2017 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/KR2018/009122  

:09/08/2018 

(87) International Publication No  :WO 2019/031884  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Yongok  

   2)AMURU, Saidhiraj  

   3)KIM, Chanhong 

   4)YUN, Yeohun 

   5)LIM, Jongbu  

   6)HONG, Sungnam 

   7)KIM, Taeyoung 
 

(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. 
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(19) INDIA  
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(54) Title of the invention : SYSTEM AND METHOD FOR AUTHENTICATING A TRANSACTION 
 

  

(51) International classification  

:G06Q 20/32, G06Q 

20/42, G06Q 20/38, 

H04L 9/08, G06F 

21/35 

(31) Priority Document No  :2017/05244  

(32) Priority Date  :03/08/2017 

(33) Name of priority country  :South Africa 

(86) International Application No 

        Filing Date 

:PCT/IB2018/055848  

:03/08/2018 

(87) International Publication No  :WO 2019/026038  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ENTERSEKT INTERNATIONAL LIMITED  
      Address of Applicant :Level 3, Alexander House 35 Cybercity 

Ebene Mauritius 

(72)Name of Inventor : 

   1)OOSTHUIZEN, Gerhard Gysbert 
 

(57) Abstract : 

A system and method for authenticating a transaction are provided. In a method at a server computer of an authentication service 

provider, an authentication request is received which requests authentication of a transaction and includes transaction details 

describing the transaction. An encryption key being unique to the authentication service provider and a user mobile device is obtained. 

An authentication prompt including at least some of the transaction details is generated. A payload including the authentication 

prompt is encrypted using the encryption key to output an encrypted payload. The encrypted payload is provided via a first 

communication channel to a user for acquisition and decryption by the user mobile device using a decryption key corresponding to the 

encryption key. 
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(19) INDIA  
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(54) Title of the invention : COMPOSITION FOR PREVENTING OR TREATING SCARS 
 

  

(51) International classification  

:A61K 33/24, A61K 

33/30, A61K 33/26, 

A61K 31/695, A61K 

8/29 

(31) Priority Document No  :10-2017-0097127  

(32) Priority Date  :31/07/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/006073  

:29/05/2018 

(87) International Publication No  :WO 2019/027132  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LEE, Ho Seog 
      Address of Applicant :12-306, 120, Seolleung-ro Gangnam-

gu, Seoul 06289 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Ho Seog 
 

(57) Abstract : 

The present invention relates to a composition for preventing or treating scars and a preparation method therefor. The composition, 

according to one aspect, comprises a pigment and silicone oil, and may be stably formulated into a formulation adequate for spreading 

on the skin, and may inhibit the formation of scars or reduce already existing scars by forming a membrane on the skin, and has an 

effect whereby scars may be concealed by the pigment stably dispersed in the composition. 
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(19) INDIA  
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(54) Title of the invention : USER TERMINAL AND RADIO COMMUNICATION METHOD 
 

  

(51) International classification  
:H04L 27/26, H04B 

7/06, H04W 88/02 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/029221  

:10/08/2017 

(87) International Publication No  :WO 2019/030927  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor : 

   1)HARADA, Hiroki  

   2)NAGATA, Satoshi 

   3)WANG, Jing 

   4)LI U, Liu  
 

(57) Abstract : 

In order to suitably measure reception quality, this user terminal is characterized by being provided with a receiving unit which 

receives a prescribed signal in one or more synchronization signal blocks, and a measurement unit which measures a first received 

power of the prescribed signal, and a second received power in radio resources associated with the aforementioned one or more 

synchronization signal blocks, wherein the measurement unit derives reception quality of a cell on the basis of the first received power 

and the second received power. 
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(19) INDIA  
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(54) Title of the invention : USER TERMINAL, BASE STATION, AND RADIO COMMUNICATION METHOD 
 

  

(51) International classification  :H04L 1/16 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date 

:PCT/JP2017/028981  
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(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor : 

   1)TAKEDA, Kazuki  

   2)NAGATA, Satoshi 

   3)WANG, Lihui  

   4)HOU, Xiaolin  
 

(57) Abstract : 

In order to perform communication properly even when the transmission timing/transmission period of retransmission control 

information is flexibly controlled (becomes variable), one aspect of a user terminal according to the present invention has: a 

transmission unit that transmits retransmission control information for DL transmission; and a control unit that controls transmission 

of the retransmission control information at a prescribed timing, notification of said timing having been provided from a base station, 

wherein a time window is set for the retransmission control information, the control unit controls the transmission of the 

retransmission control information on the basis of the prescribed timing and the time window that was set for the retransmission 

control information, and at least one instance of the prescribed timing is included in the range of the time window. 
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(19) INDIA  
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(54) Title of the invention : PROCESS FOR THE PREPARATION AND PURIFICATION OF MISOPROSTOL 
 

  

(51) International classification  

:C07C 67/347, C07C 

67/56, C07C 69/608, 

C07F 7/18 

(31) Priority Document No  :P1700308  

(32) Priority Date  :11/07/2017 
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(86) International Application No 

        Filing Date 

:PCT/EP2018/067560  

:29/06/2018 

(87) International Publication No  :WO 2019/011668  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)CHINOIN PHARMACEUTICAL AND CHEMICAL 

WORKS PRIVATE CO. LTD.  
      Address of Applicant :T³ u. 1-5. 1045 Budapest Hungary 

(72)Name of Inventor : 

   1)HORTOB•GYI, Irn  

   2)L SZLñFI, István 

   3)KARDOS, Zsuzsanna 

   4)MOLN •R, J³zsef  

   5)TAK •CS, L¡szl³  

   6)HORV•TH, Kornlia  
 

(57) Abstract : 

Preparation of the compounds of general formula I, among them misoprostol where R represents a straight- or branched-chain C1-4 

alkyl group by cuprate coupling of the vinyl cuprate of general formula II prepared by reacting the vinyl stannane of general formula 

III with copper halide CuX and alkyllithium R1Li wherein: R2 stands for H or an alcohol-protecting group which may contain 

silicium atom, as for instance trimethylsilyl-, triethylsilyl-, tert.-butyldimethylsilyl- group, or a cyclic or open-chain alkyl group 

containing oxygen atom, as for instance tetrahydropyranyl-, methoxymethyl- or ethoxymethyl- group; X means I, Br, CN, SCN, 

OSO2 CF3 group, R1 represents C1-6 alkyl group, n >2, if R2 is not hydrogen atom, n>3, if R2 is hydrogen atom, and the protected 

enone of the general formula IV 30 22 IV where R3 represents THP- or trialkylsilyl- group and the meaning of R is as defined above 

takes part in the cuprate reaction 5 in a manner that a.) the excess of the alkyllithium, which is applied as compared to the Cu(I) iodide 

in the case of R2  H in 2-2.4 molar ratio, in the case of R2 = H in 3-3.4 molar ratio, is decomposed before the coupling reaction of II 

and IV, b.) the protecting groups of the resulting compound of the general formula V 15 V where the meanings of R, R2 and R3 are as 

defined above are removed, the obtained compound of the general formula I is purified by chromatography. 
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(54) Title of the invention : COUPLABLE PORTABLE DEVICE FOR THE THERMAL MEDICAL TREATMENT OF SKIN 
 

  

(51) International classification  :A61F 7/00 

(31) Priority Document No  :10 2017 006 994.8  

(32) Priority Date  :24/07/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/DE2018/100644  
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(87) International Publication No  :WO 2019/020144  
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        Filing Date 
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(71)Name of Applicant :  

   1)KAMEDI GMBH  
      Address of Applicant :Hermann-von-Helmholtz-Platz 1 76344 

Eggenstein-Leopoldshafen Germany 

(72)Name of Inventor : 

   1)REUTER, Christof 

   2)HOTZ, Stefan 

   3)MEYER, Armin  

   4)LIEDTKE, Lukas Heinrich  
 

(57) Abstract : 

The invention relates to a portable device for the thermal medical treatment of skin, characterized in that a treatment attachment (12) 

can be coupled to a mobile data-processing unit (7), preferably a smartphone or a tablet, via an interface (5), wherein a housing (6) of 

the treatment attachment (12) which extends over the treatment attachment (12) is provided with a heating element (2) directly 

underneath the surface facing away from the data-processing unit (7) in the coupled state, said heating element being coupled to a 

temperature sensor (3), wherein the heating element (2), with the interposition of a control unit (4), is connected to the electrically 

conductive interface (5) or, via a Bluetooth connection, to the data-processing unit (7) in such a way that the heating element (2) is 

supplied with power via one or more rechargeable batteries integrated into the data-processing unit (7) in such a way that the heating 

element (2) can be heated to a temperature predefined via the control unit (4). 
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(54) Title of the invention : HIGH-STRENGTH STEEL SHEET AND MANUFACTURING METHOD THEREOF 
 

  

(51) International classification  
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(31) Priority Document No  :2017-203019  
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2-3, Uchisaiwai-cho 2-chome, Chiyoda-

ku, Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)YANG Lingling  

   2)NAKAGAITO Tatsuya  

   3)IKEDA Gosuke 
 

(57) Abstract : 

A high-strength steel sheet excellent in weld fatigue strength and having a yield strength of 550 MPa or greater and a manufacturing 

method of the high-strength steel sheet are provided. The high-strength steel sheet has: a specific component composition; and a steel 

structure containing a martensite phase of 40% to 75% in volume fraction when a sheet thickness cross-section in a rolling direction is 

observed, wherein in the entire martensite phase, the total volume fraction of martensite grains having an average grain size ratio of 

1/4 to 1 with respect to adjoining ferrite grains is 60% or greater. This high-strength steel sheet has a yield strength (YP) of 550 MPa 

or greater. 
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(54) Title of the invention : URETHANE HARDENING TYPE ORGANIC BINDER FOR MOLD, AND CASTING SAND 

COMPOSITION AND MOLD OBTAINED USING SAME 
 

  

(51) International classification  

:B22C 1/22, C08G 

18/38, C08G 18/54, 

C08G 18/65, C08G 

18/77 

(31) Priority Document No  :2017-178763  

(32) Priority Date  :19/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/034612  

:19/09/2018 

(87) International Publication No  :WO 2019/059226  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ASAHI YUKIZAI CORPORATION  
      Address of Applicant :5955, Nakanose-cho 2-chome, 

Nobeoka-shi, Miyazaki 8828688 Japan 

(72)Name of Inventor : 

   1)SENDA, Yoshiya 

   2)TAKAMI, Aiichiro  
 

(57) Abstract : 

The present invention addresses the problems of: providing a urethane hardening type organic binder which can achieve an 

improvement in the strength of a mold and resistance to deterioration of the mold due to moisture, and which can advantageously 

obtain a mold in which packing density can be effectively increased; and providing a urethane hardening type organic binder for a 

mold, that can effectively improve mold strength which follows the mold being left to stand after shaping. This urethane hardening 

type organic binder is used for shaping a urethane-based mold, and is configured to contain, as constituent components, a polyol 

compound, a polyisocyanate compound, and additionally a reaction product of a basic first silane compound and hydrofluoric acid and 

a non-basic second silane compound. 

  

No. of Pages : 26 No. of Claims : 14 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20204 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005341 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : USER TERMINAL AND RADIO COMMUNICATION METHOD 
 

  

(51) International classification  :H04L 1/16 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/028983  

:09/08/2017 

(87) International Publication No  :WO 2019/030871  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor : 

   1)TAKEDA, Kazuki  

   2)NAGATA, Satoshi 

   3)WANG, Lihui  

   4)HOU, Xiaolin 
 

(57) Abstract : 

In order to perform communication properly even when the transmission timing/transmission period of retransmission control 

information is flexibly controlled (becomes variable), one aspect of a user terminal according to the present invention has: a 

transmission unit that transmits retransmission control information for DL transmission; and a control unit that controls transmission 

of the retransmission control information at a prescribed timing, notification of said timing having been provided from a base station, 

wherein a time window is set for the retransmission control information, and the control unit controls the transmission of the 

retransmission control information on the basis of the prescribed timing and the time window that was set for the retransmission 

control information. 
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(19) INDIA  
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(54) Title of the invention : METHOD AND APPARATUS FOR EFFICIENTLY PERFORMING CONGESTION CONTROL IN 

MOBILE COMMUNICATION SYSTEM NETWORK 
 

  

(51) International classification  :H04W 28/02 

(31) Priority Document No  :10-2017-0102210  

(32) Priority Date  :11/08/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/008502  

:27/07/2018 

(87) International Publication No  :WO 2019/031739  
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Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)SAYENKO, Alexander 

   2)KIM, Donggun 
 

(57) Abstract : 

The present disclosure relates to a communication scheme for convergence of an IoT technology and a 5G communication system for 

supporting a higher data transmission rate beyond a 4G system, and a system therefor. The present disclosure may be applied to an 

intelligent service (for example, a smart home, a smart building, a smart city, a smart car or connected car, healthcare, digital 

education, retail business, a security and security related service, or the like) on the basis of a 5G communication technology and an 

IoT related technology. The present invention relates to a method and an apparatus for efficiently performing congestion control in a 

mobile communication system network. 
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(19) INDIA  
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(54) Title of the invention : RESIDUAL LOAD ISOLATING SWITCH 
 

  

(51) International classification  

:B60M 1/18, H01H 

1/20, H01H 3/30, 

H01H 1/36, H01H 

1/42 

(31) Priority Document No  :20 2017 104 597.8  

(32) Priority Date  :01/08/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/070880  

:01/08/2018 

(87) International Publication No  :WO 2019/025493  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WALTER KRAUS GMBH  
      Address of Applicant :Aindlinger Str. 13 86167 Augsburg 

Germany 

(72)Name of Inventor : 

   1)BLTER, Olaf  
 

(57) Abstract : 

The invention relates to residual load isolation technology for isolating an electrical connection at a feed point to a traction current 

supply conductor of an electric transport means. The residual load isolation technology comprises a residual load isolating switch (1) 

and an associated operating method. The residual load isolating switch (1) comprises a switching device (22) having at least one rotary 

switch body (23) which has at least one contact blade (24, 25, 26, 27). The contact blade (24, 25, 26, 27) is rotatable about an axis (A) 

arranged between the feed line connection (20) and the discharge line connection (21) and comprises end-side contact surfaces (28, 

29, 30, 31) protruding in the radial direction. The contact surfaces (28, 29, 30, 31), in a closed rotary position (S1) of the rotary switch 

body (23), are in touching contact on the one hand with a feed line connection (20) and on the other hand with a discharge line 

connection (21) of the residual load isolating switch (1), and, in an open rotary position (S2) of the rotary switch body (23), are each 

spaced with respect to the connections (20, 21). The residual load isolating switch (1) has a rotary direction limited at the end side for 

performing switching movements and can be actuated unidirectionally and cyclically. 
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(54) Title of the invention : ROBOT CONTROL METHOD AND DEVICE, AND ROBOT 
 

  

(51) International classification  :B25J 9/16 

(31) Priority Document No  :201710722341.3  

(32) Priority Date  :22/08/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/100702  

:15/08/2018 

(87) International Publication No  :WO 2019/037641  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)BEIJING JINGDONG SHANGKE INFORMATION 

TECHNOLOGY CO., LTD.  
      Address of Applicant :8th Floor of Building No. 76, Zhichun 

Road, Haidian District Beijing 100086 China 

   2)BEIJING JINGDONG CENTURY TRADING CO.,LTD.  
(72)Name of Inventor : 

   1)CHENG, Hui 
 

(57) Abstract : 

A robot control method and device, and a robot. The robot control device detects whether there is an article put into or taken out of a 

storage container of a robot, and if it is detected that an article is put into or taken out of the storage container, an information list is 

updated according to the article that is put into or taken out, the information list recording relevant information about articles put into 

the storage container. 
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(54) Title of the invention : A CAP FOR PACKING CONTAINERS, INCLUDING AN INTEGRAL POWDER OR LIQUID, 

ADAPTED FOR STERILISATION 
 

  

(51) International classification  :B65D 51/28 

(31) Priority Document No  :2017903203  

(32) Priority Date  :10/08/2017 
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        Filing Date 

:PCT/AU2018/050846  

:10/08/2018 

(87) International Publication No  :WO 2019/028525  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAMBOURIS, Ambrosios 
      Address of Applicant :Mildura, Victoria 3500 Australia 

(72)Name of Inventor : 

   1)KAMBOURIS, Ambrosios 
 

(57) Abstract : 

The present invention relates to a cap adapted to be sealingly attached to a container having an opening and a neck, the container 

holding a liquid food. The cap includes a spout sealed at one end by a lid and at the other end by another foil or rupturing material and 

includes a component to be added to the liquid food at the time of consumption. The cap further includes a skirt to engage the inside of 

the neck to seal the container as well as an outside wall that engages the neck of the container in a screw type arrangement. 

  

No. of Pages : 13 No. of Claims : 4 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20209 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005538 A 
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(54) Title of the invention : METHOD AND SYSTEM INCORPORATING BEAM SHAPING OPTICS AND BEAM 

STABILIZATION  
 

  

(51) International classification  
:G01N 15/14, C12N 

5/076, G01N 15/10 

(31) Priority Document No  :62/534508  

(32) Priority Date  :19/07/2017 
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(86) International Application No 

        Filing Date 

:PCT/US2018/042835  

:19/07/2018 

(87) International Publication No  :WO 2019/018609  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INGURAN, LLC  
      Address of Applicant :22575 State Highway 6 South 

Navasota, Texas 77868 U.S.A. 

(72)Name of Inventor : 

   1)EVANS, Kenneth Michael 
 

(57) Abstract : 

This disclosure pertains to analytical instruments and related methods incorporating beam shaping optics for differentiating very bright 

and closely related signals over a wide range of operating conditions with an improved and uniform performance. 
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(54) Title of the invention : WATER TREATMENT APPARATUS 
 

  

(51) International classification  
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(32) Priority Date  :31/08/2017 
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        Filing Date 
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Number  
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(71)Name of Applicant :  

   1)SOLABLE SAS 
      Address of Applicant :8 Avenue Fernand Julien ZA de 

Bertoire 13410 LAMBESC France 

(72)Name of Inventor : 

   1)BRAHMI, Saadi 

   2)NUTI, Pascal 
 

(57) Abstract : 

A chlorinated water treatment apparatus (15) comprising a reservoir (10), designed to receive a predetermined volume of chlorinated 

water (15) to be treated, characterised in that the treatment apparatus comprises at least one light source designed to expose the 

predetermined volume to ultraviolet radiation at a wavelength in the interval from 325 nm to 395 nm. 
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(54) Title of the invention : APPLICATOR PRODUCT 
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11/00 

(31) Priority Document No  :2017-151934  

(32) Priority Date  :04/08/2017 
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(71)Name of Applicant :  

   1)KOKUYO CO., LTD.  
      Address of Applicant :6-1-1, Oimazato-minami, Higashinari-

ku, Osaka-shi, Osaka 5378686 Japan 

(72)Name of Inventor : 

   1)SATO, Oki 

   2)OHASHI, Takashi 

   3)MAEHARA, Kenji  
 

(57) Abstract : 

An applicator product provided with: an applied material having a polygonal cross section; and a container having a container body 

with an extrusion mechanism in which the applied material is accommodated in an extrudable manner. In order to realize a 

configuration with which holding position can be easily changed and the applied material can be applied in various coating widths, an 

applicator product 1 provided with an applied material having a polygonal cross section and a container 3 having a container body 4 

with an extrusion mechanism in which the applied material is accommodated in an extrudable manner employs a configuration in 

which a holding region 9 provided on a front end side of the container body 4 and to be held by a user has a circular cross section, and 

in which a rear end side of the container body 4 has a cross sectional shape corresponding to the applied material. 
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(71)Name of Applicant :  

   1)SARTORIUS STEDIM BIOTECH GMBH  
      Address of Applicant :August-Spindler-Str. 11 37079 Gttingen 

Germany 

(72)Name of Inventor :  

   1)MAGGIORE, Frank  
 

(57) Abstract : 

A single-use chamber comprising a primary subchamber containing at least one primary component configured to perform an 

operation comprising at least one of generation and handling of a biological material; and a secondary subchamber containing at least 

one of a connection to equipment external to the single-use chamber and a secondary component, wherein the external equipment and 

the secondary component are configured to support the operation of the at least one primary component; wherein the primary 

subchamber and the secondary subchamber are configured to be connected to each other so that the at least one primary component is 

operatively coupled to at least one of the connection and the secondary component. 
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(54) Title of the invention : PREVENTION AND/OR TREATMENT OF NEURODEGENERATIVE DISEASE 
 

  

(51) International classification  
:A61K 31/07, A61K 
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(31) Priority Document No  :1720119.5  

(32) Priority Date  :04/12/2017 
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:PCT/GB2018/051255  
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(72)Name of Inventor : 

   1)HOWARD, Alan Norman  

   2)NOLAN, John 

   3)MULCAHY, Riona  
 

(57) Abstract : 

A composition comprising at least one carotenoid selected from the group consisting of lutein, zeaxanthin and meso-zeaxanthin; and a 

composition comprising at least one omega-3 fatty acid; for use in the prevention and/or treatment of dementia in a human subject. 
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(54) Title of the invention : METHOD AND APPARATUS FOR DATA PROCESSING IN WIRELESS COMMUNICATION 

SYSTEM 
 

  

(51) International classification  
:H04W 28/06, H04W 

36/02 

(31) Priority Document No  :10-2017-0101912  

(32) Priority Date  :10/08/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 
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        Filing Date 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Donggun 

   2)KIM, Soenghun 
 

(57) Abstract : 

The present disclosure relates to a communication scheme and system for the convergence of a 5G communication system for 

supporting a higher data transfer rate than a post-4G system and the IoT technology. The present disclosure may be applied to 

intelligent services (e.g., smart home, smart building, smart city, smart car or connected car, health care, digital education, retail 

business, security and safety services) based on the 5G communication technology and IoT-related technology. One embodiment of 

the present disclosure relates to a method and apparatus for processing data in a wireless communication system. 
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(54) Title of the invention : CASTING FACILITY AND CASTING METHOD 
 

  

(51) International classification  
:B22D 11/117, B22D 
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(32) Priority Date  :08/08/2017 
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   1)KIM, Sung Jool 

   2)KIM, Wook  

   3)LEE, Young Ju 

   4)KIM, Yong Hwan  

   5)KIM, Seong Yeon 
 

(57) Abstract : 

A method for casting slabs, according to the present invention, comprises the steps of: respectively positioning, at the upper part of a 

tundish and the outside of the tundish, ladles having molten steel accommodated therein; carrying out casting by supplying, to the 

tundish, the molten steel of the ladle arranged at the casting position of the upper part of the tundish; and blowing an inert gas into the 

ladle arranged at the casting position. Therefore, according to an embodiment of the present invention, the inert gas is blown when the 

ladle is in a stand-by position on a turret apparatus and during casting in which molten steel is supplied to the tundish. Thus, inclusions 

can be more reduced than those in a conventional casting method, and clean steel can be manufactured. That is, the generation of 

inclusions in the air can be reduced by carrying out micro-bubbling after opening the ladle when the ladle is in the stand-by position. 

In addition, the inclusions of the molten steel within the ladle during casting can be reduced by blowing the inert gas into the ladle (L) 

during casting. 
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(54) Title of the invention : PROCESS FOR PREPARING BICYCLIC ENOLETHER 
 

  

(51) International classification  
:C07D 493/08, B01J 
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(31) Priority Document No  :17199582.2  

(32) Priority Date  :01/11/2017 
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GENEVA 8 Switzerland 

(72)Name of Inventor : 

   1)JACOBY, Denis 

   2)FANKHAUSER, Peter 
 

(57) Abstract : 

The present application relates to a process for preparing compound of formula (I) starting from compound of formula (II) catalyzed 

by a Ruthenium complex in the presence of a base and a hydrogen source. 
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(54) Title of the invention : OPTICAL STORAGE PHOSPHOR, METHOD FOR CHECKING AN AUTHENTICITY FEATURE, 

DEVICE FOR CARRYING OUT A METHOD, AUTHENTICITY FEATURE AND VALUE DOCUMENT 
 

  

(51) International classification  
:C09K 11/80, G07D 

7/00, B42D 25/00 

(31) Priority Document No  :10 2017 008 863.3  

(32) Priority Date  :21/09/2017 
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(71)Name of Applicant :  

   1)GIESECKE+DEVRIENT CURRENCY TECHNOLOGY 

GMBH  
      Address of Applicant :Prinzregentenstr. 159 81677 M¼nchen 

Germany 

(72)Name of Inventor : 

   1)STARK, Martin  
 

(57) Abstract : 

The invention relates to an optical storage phosphor, to a method for checking an authenticity feature, to a device for carrying out a 

method, to an authenticity feature and to a value document. In particular, an inorganic optical storage phosphor is specified, having a 

garnet structure and the following composition: (GdxLny) (GamAlnAk) O12±d : Cep Qq Rr Tt, wherein: Ln comprises at least one of 

the following elements: La, Lu, Y; A comprises at least one of the following elements: Ge, Sc, Si; Q comprises at least one of the 

following elements: Ag, Cr, Hf, Mo, Nb, Sn, Ta, Ti, W, Zr; R comprises at least one of the following elements: Bi, Pr, Nd, Sm, Eu, 

Tb, Dy, Ho, Er, Tm, Yb; T comprises at least one of the following elements: B, F, Li, Mg, K, Na; 1.0 = x = 3.2 and 0 = y =1.65; 0.5 = 

m = 5.2, 0= n = 4.7 and 0 = k = 0.5, and 4.8 = m+n+k = 5.2; 0 = p = 0.1, and p = 0 only for Q=Zr; 0 = q = 0.05; 0 = r = 0.05; 0 = t = 

0.1; 0 = d = 0.5; p+q > 0.002; q+r > 0.002; and 2.8 = x+y+p+r = 3.2. 
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(57) Abstract : 

The aspects presented herein provide essential oils, extracts, apparatus and methods for the extraction of the essential oils and extracts 

from plant biomass using microwaves. 
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(57) Abstract : 

A communication method and system for converging a fifth generation (5G) communication system for supporting higher data rates 

beyond a fourth generation (4G) system with a technology for internet of things (IoT) are provided. The communication method and 

system may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. A method by a terminal for determining frequency resources in a cellular network is provided. 
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(57) Abstract : 

Disclosed is a 5th generation (5G) or pre-5G communication system for supporting a data transmission rate higher than that of a 4th 

generation (4G) communication system such as a long term evolution (LTE). According to various embodiments of the present 

disclosure, a device of a terminal in a wireless communication system can include at least one transceiver and at least one processor 

operationally coupled with at least one transceiver. At least one processor can receive configuration information from a first network 

node for a first radio access technology (RAT), measure a first quality for a first signal of the first RAT and a second quality for a 

second signal of a second RAT on the basis of the received configuration information, and determine, whether a handover to a second 

network for the second RAT is performed, on the basis of the measured first quality or the measured second quality. The configuration 

information can include parameters for the handover between the first RAT and the second RAT. 
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(57) Abstract : 

Cylindrical symmetric volumetric machine, which machine (1) comprises a housing (2) with two co-operating rotors (6a, 6b) therein, 

namely an outer rotor (6a) mounted rotatably in the housing (2) and an inner rotor (6b) mounted rotatably in the outer rotor (6a), 

whereby a compression chamber (8) is located between the rotors (6a, 6b), which will move by rotation of the rotors (6a, 6b) from the 

inlet side (9a) of the rotors (6a, 6b) to the outlet side (9b) of the rotors (6a, 6b), characterised in that the inlet side (9a) of the outer 

rotor (6a) is provided with a ventilator (12), to supply air to the compression chamber (8). 
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(57) Abstract : 

A hybrid aerial vehicle (HAV) comprising: a fuselage of the HAV; a first mechanism within the fuselage for accepting a plurality of 

wings of the HAV, the first mechanism allowing coordinated contraction of the plurality of wings essentially into the fuselage such 

that tips of the wings are position in proximity of the fuselage and coordinated extension of the wings such that tips of each wing are 

positioned away from the fuselage; a first wing extending from the port side of the fuselage and connected to the first mechanism; a 

second wing extending from the starboard side of the fuselage and connected to the first mechanism; a second mechanism placed 

within the fuselage in proximity to its front end, the second mechanism allowing motion of propellers of the HAV affixed there to 

between a first plain and a second plain; a first set of propellers affixed at the port side of the fuselage to the second mechanism; a 

second set of propellers affixed at the starboard side of the fuselage to the second mechanism; a third mechanism placed within the 

fuselage in proximity to its rear end, the third mechanism allowing motion of propellers of the HAV affixed there to between a first 

plain and a second plain, and further placing the propellers affixed thereto to be at a vertical displacement with respect to the 

propellers affixed to the second mechanism; a third set of propellers affixed at the port side of the fuselage to the third mechanism; 

and a fourth set of propellers affixed at the starboard side of the fuselage to the third mechanism. 
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(57) Abstract : 

The present application discloses a midamble indication and receiving method and apparatus. In the method, a first device sends 

midamble indication information to a second device, the duration of a midamble indicated by the midamble indication information 

being greater than or equal to a threshold, and the threshold is related to a processing capability of the second device; and the second 

device receives the midamble according to the indication information. According to the method, the first device sends midamble 

indication information to the second device so that the second device is able to receive the midamble according to the indication 

information; furthermore, the duration of processing the midamble will not significantly increase as the duration of the midamble 

increases. Therefore, the fact that the duration of the midamble is greater than or equal to the threshold contributes to avoid a situation 

where after receiving the midamble, the second device may have no time to correctly decode a data symbol according to the midamble 

due to the limited processing capability. 
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(57) Abstract : 

The present application provides a communication method and device, the communication method comprising: a network device 

receiving data from a terminal device carried on a first scheduling-free resource, the data being transmitted by using a first hybrid 

automatic repeat request (HARQ) process; the network device decoding the data and generating HARQ feedback information; the 

network device sending downlink control information (DCI) to the terminal device, the DCI comprising the HARQ feedback 

information, the DCI further comprising first indication information, the first indication information being used to indicate the first 

HARQ process. The invention uses the DCI to send the HARQ feedback information to the terminal device and also indicates the 

HARQ process corresponding to the HARQ feedback information, so that the terminal device can efficiently process data of the 

corresponding HARQ process according to the HARQ feedback information, and can improve data transmission efficiency. 
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(57) Abstract : 

Provided are a communication method, a terminal device and a network device, capable of performing, in different scheduling 

periods, blind detection based on the maximum number of times of blind detection within a pre-set time period, facilitating reducing 

the energy consumption of the terminal device brought about by the blind detection, and reducing the complexity of the blind 

detection. The method comprises: a terminal device determining the maximum number of times of blind detection within a first time 

unit, wherein the first time unit is one or more symbols; and the terminal device performing blind detection on a physical downlink 

control channel on the ith blind detection occasion, wherein the first time unit comprises N blind detection occasions, and the number 

of times of blind detection performed on the physical downlink control channel by the terminal device in the N blind detection 

occasions is less than or equal to the maximum number of times of blind detection, wherein i and N are positive integers, i is less than 

or equal to N, and N is greater than or equal to 2. 
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(57) Abstract : 

A method for responding to a voice activated request includes receiving a speech input request from a smart speaker requesting energy 

management data associated with energy consumption at a premises of the smart speaker. The method also includes generating a voice 

service request including a first query for a first data source. The first query includes a request for the energy management data. 

Additionally, the method includes communicating the first query to the first data source and receiving a first response to the first query 

from the first data source. Further, the method includes generating an audible speech output in response to the speech input request 

based on the first response to the first query and transmitting the audible speech output to the smart speaker. The smart speaker 

audibly transmits the audible speech output. 
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(57) Abstract : 

Present teachings relate to a method for initiating an authentication process on an electronic device, the method comprising 

transmitting an ultrasound signal from an ultrasound transmitter, generating a measured signal by receiving at an ultrasound receiver 

an echo of the ultrasound signal being reflected by an object, analyzing the echo by processing the measured signal, and initiating the 

authentication process on the electronic device based on the processing of the measured signal. The present teachings also relate to a 

method for maintaining an authenticated state of an object. The present teachings also relate to an electronic device comprising an 

ultrasound system for initiating an authenticating process. The present teaching also relate to an electronic device comprising an 

ultrasound system for retaining an authenticated state of an object. The present teachings also relate to a computer software product 

for implementing any method steps disclosed herein. 
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(57) Abstract : 

A photobioreactor includes a plurality of modules with at least module having a light-path of a first transparency and at least one 

second module having a light-path of a second lower transparency in order to enable a night/day environment to grow algae. The 

photobioreactor can include internal heating and cooling channels, preferably in a spiral configuration. 
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(57) Abstract : 

An irrigation column (20) for a drip irrigation system has a fluid conducting line (32) for receiving fluid from a fluid source (30) 

upstream. The irrigation column further includes a plurality of drip segments (38) extending alongside the fluid conducting line, a 

plurality of zone valves (26) located along the fluid conducting line, and a plurality of control tubes (341, 342, 343) extending 

alongside the fluid conducting line. And each control tube is in fluid communication with a respective one of the zone valves for 

actuating the zone valve. 
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(57) Abstract : 

The present invention refers to a system (10)and a method of operating the system (10). The system (10) contains a heat pump cycle 

(16), a turbine cycle (17), a medium storage cycle (11) and a water storage cycle (37). By means of the heat pump cycle (16), heat of a 

working fluid can be transferred to a thermal medium (M)for storing thermal energy. By means of the turbine cycle (17), heat of the 

thermal medium (M)can be transferred to a working fluid (F). In so doing electric energy can be converted into thermal energy or 

transferred from thermal energy into electric energy by operating either the heat pump cycle (16) or the turbine cycle (17). The 

thermal coupling between the water storage cycle (37)and the heat pump cycle (16)is provided by means of a water-to-fluid heat 

exchanger (36) and the thermal coupling between the water storage cycle (37)and the turbine cycle (17)is provided by means of a 

fluid-to-water heat exchanger (49). The water storage cycle (37) additionally contains an air-cooled water cooling unit (50) that can be 

operated independent from the water-to-fluid heat exchanger (36). 
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(57) Abstract : 

An audio coding and decoding method and a related device. An audio coding method comprises: determining a sound-channel 

combination solution of a current frame; when the sound-channel combination solution of the current frame is different from a sound-

channel combination solution of a previous frame, performing segmented-time-domain down-mixing processing on a left sound 

channel signal and a right sound channel signal according to the sound-channel combination solution of the current frame and the 

sound-channel combination solution of the previous frame, so as to obtain a primary sound channel signal and a secondary sound 

channel signal of the current frame; and coding the obtained primary sound channel signal and the obtained secondary sound channel 

signal of the current frame. 
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(57) Abstract : 

The embodiments of the present application disclose a method for deploying a network slice, relating to the field of communication 

technologies. The method comprises: a first network management unit acquiring node instance information, the first network 

management unit determining transmission demand information corresponding to the node instance information and sending a 

transmission request message to a transmission management unit, the node instance information comprising the identifier information 

of the node instance or the network address of the node instance, the transmission request message carrying the transmission demand 

information and the node instance information therein. The embodiments of the present application provide a new method for 

deploying a network slice. By means of the method, the system can automatically create a transmission network, thereby improving 

the efficiency of deploying a network slice. 
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(57) Abstract : 

The present disclosure relates to a method for preparing a fermented soy product comprising: inoculating a Bacillus amyloliquefaciens 

CJ24-34 (KCCM12038P) strain into a soybean meal or a soy protein concentrate; and obtaining a fermented soybean meal or a 

fermented soy protein concentrate, which is fermented by culturing the Bacillus amyloliquefaciens strain, a fermented soy product 

prepared by the method, and an animal feed composition comprising the fermented product. The fermented soy product prepared by 

the method does not contain mucilage, shows an excellent antibacterial activity, and has a high content of low molecular weight 

peptides. 
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(57) Abstract : 

Exemplary embodiments of the disclosure may be drawn to a device having one or more chambers. The one or more chambers may 

contain immobilized lipase and a phytosterol processing excipient. The device may also include an inlet fluidly connected to one of 

the one or more chambers, wherein the inlet is configured to receive nutritional formula into one of the one or more chambers. The 

device may further include an outlet through which nutritional formula is configured to flow after passing through the one or more 

chambers. 
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(57) Abstract : 

The present invention relates to a method for identifying a compound that binds, suppresses, blocks, inhibits, and/or modulates the 

activity of an olfactory receptor that is activated by a laundry malodor causing substance, a moldy malodour causing substance and/or 

a sweat malodor-causing substance. 
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(57) Abstract : 

An exemplary inventive system that is configured to perform operations of: receiving, for a population of energy consuming physical 

assets, asset-specific historical data and asset-specific current energy consumption data from utility meter(s), sensor(s), or both; 

determining, for each respective physical asset category, each respective frequency of breakdowns and each respective average 

severity of each breakdown; determining, an adjusted breakdown loss value per each physical asset for each respective physical asset 

category; determining a respective average current energy consumption value per each physical asset for each respective physical 

asset category; associating each respective energy consuming location to a particular physical asset category; generating, based on 

usage-based breakdown insurance premium value of the respective energy consuming location, an electronic alert configured to affect 

the location-specific level of energy usage of the at least one energy consuming physical asset. 

  

No. of Pages : 47 No. of Claims : 20 



The Patent Office Journal No. 21/2020 Dated 22/05/2020                                    20237 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202037007019 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 22/05/2020 

  

(54) Title of the invention : SULFATE-FREE, NATURALLY DERIVED, POWDER SHAMPOO 
 

  

(51) International classification  
:A61K 8/97, A61Q 

5/02, A61Q 5/12 

(31) Priority Document No  :62/537237  

(32) Priority Date  :26/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/043671  

:25/07/2018 

(87) International Publication No  :WO 2019/023332  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OWA HAIRCARE, INC.  
      Address of Applicant :319 Lafayette St. #150 New York, New 

York 10012 U.S.A. 

(72)Name of Inventor : 

   1)BRADT, Kailey R. 
 

(57) Abstract : 

A sulfate-free, naturally derived, powder which includes a primary surfactant, a thickening agent, at least one of a conditioning agent, 

and wherein the powdered shampoo is free of sulfates and is naturally derived. A method of using the powder shampoo. 
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